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be constantly reviewed in the light ol 
the various developments in the eco
nomy, some of which may originate 
within the system and some of which 
may represent the impact of external 
forces and happenings. Ultimately, 
the scale of deficit financing feasible 
for any year, or for any particular 
period is a matter of judgment, and 
one should proceed, though cautiously, 
not too timidly.

I am often asked what value one 
can attach to the vigilance which I 
said Go^^ernment would exercise and 
what course I propose to follow should 
my expectations in regard to the possi
ble consequences of deficit financing 
be belied in order to counter inflation. 
This is equivalent to asking the driver 
ol a motor car who is taking to a 
difflcult mountain road which measur
es he proposes to take should he oome 
to difficult portions of the road. His 
only answer can be that he promises 
to be a good driver.

The Minister of Revenue and Ex- 
penditnre (Shri Tyagi): Keep to the 
left.

Shri C. D. Deshmukh; If that is not 
sufficient he can himibly point to his 
past performances Therefore, I would 
ask the House, until the contrary is 
shown, to have faith in the driver, as 
the common man in the country ap
pears to have.

I have received a letter frotn the 
same gentleman who has been s\is- 
taining my Budget for the last two 
years. This is the translation of the 
note that he has sent me this year: 

“Please find herewith my yearly 
donation. Rupees Five may please 
be credited to the country’s reve
nue for the next year and Rupees 
Five may be utilised for the 
implementatioik of the Five Year 
Plan. Kindly, do not disclose my 
name.”
Kumari Annie Mascarene (Trivand

rum): May I knew your relationship 
with him?

Shri C. D. Deslimiikh: I do not know 
him from Adam, Madam.

RESOLUTION RE : PRESIDENT’S
PROCLAMATION ON P.E,P.S,U.

Mr. Depnty-Speakef: The House will 
now take up the resolution standing in 
the name of Dr. Kailas Nath Katju.

This is a motion and under the niles 
some time has to be fixed:

“The Speaker shall r.l the an- 
pointed hour on the allotted day, 
or as the case may be, the last of 
the allotted days forthwith put 
every question necessary to deter
mine the decision of the House on 
the original question.’’
Normally a couple of hours wiu be 

enough for this. However, I leave it 
to the House as to how long they 
would like to take and then 1 will fix 
up the time.

Shri H. N. Mukerjee: (Calcutta
North-East): Actually, I have got in 
touch with the Chief Whip of the 
Congress Party and he is quite agree
able to the rest of the evening being 
devoted to the discussion of this reso
lution.

Mr. Deputy-Speaker: Then I v/ill put 
the question at seven o’clock today.

The Minister Home Affairs and 
States (Dr. Katjn): i beg to move:

“That this House approves tne 
Proclamation issued by the Presi
dent on 4th March 1953 under arti
cle 356 of the Constitution, assum
ing to himself all the functions of 
the Government of the Patiala and 
East Punjab States Unioo.”

I notice that notices of amendments 
to this resolution of mine hav»2 been 
handed in. I, therefore, do not propose 
to make a very lengthy speech: the 
more so, because the salient facts have 
already been stated by me in the state
ment which I ventured to place before 
the House at the time I placed the 
Proclamation itself on the Table of 
the House.

I would beg the House to c;onsider 
some salient facts. Here is an Assemb
ly which consists of sixty members 
and if you exclude th^ Speaker, then 
there are 59 effective members. Now, 
what is the position today? The Gen
eral Elections were completed and the 
first Ministry entered office in March
1952—last year. The General Elnctions 
left the political parties in a very 
fluid conditions. No party was in a 
majority: there were several parties 
and independents. The Congress Party 
had 26 members: Akalis had 22; Com
munists three; K.M.PJP. one; Jan 
Sangh one; and Independents seven. 
The Rajpramukh called upon the party 
which had at that time the largest num
ber of members to form a Ministry.
A Ministry was formed. ImmediateJy 
began a tussle and within less f.hnn a 
month the Ministry broke down. Then
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there was an alliance. A new party 
was formed called the “United I>emo- 
oratic Front”, and a Ministry was 
formed under the leadership of the 
Chief Minister Sardar Gian Singh 
Harewala. This happened on :he 20th 
of April 1932, less than eleven months 
aŝ o.

Now in between the House might be 
interested to know what has been ac
tually happening to the Ministry They 
came into office on the 22nd of April 
1952 and there was a Chief 
Minister and three other Miaisters. 
The PEPSU State consists of eight 
districts with a population of nearly 
3is million—35 lakhs. I am not making 
any comments of any kind— am just 
narrating the facts. On the 2Jud of 
April there was a Ministry of four 
Ministers, including the Chief Minister 
and two weeks later, 09 the 4^h of May, 
a fifth Minister was added and two 
Deputy. Ministers. Then they carried 
on and in November a sixth Minister 
was added, said to be a representative 
of the Harijans—Harijan Sikhs—and 
one Minister was—what shall I say— 
asked to resign, removed or dismissed, 
and replaced by another. This was in 
November 1952. In December U*52 
there was a curious spectacle in 
PEPSU. The Budget session had come 
to an end in the month of May VAi2\ 
there was plenty of legislation for dis
cussion and consideration, as I shall 
explain to the House a little later. 
The law and order position was ex
ceedingly difficult, and it was said 
that the need for consideration of a 
proper agrarian legislation was urgent. 
Therefore, one might have expected 
that the Legislature would have met, 
would have taken the urgent problems 
into consideration, and would have 
done a lot for the promotion of the pub
lic welfare. But for six months the 
House never met.

Under article 174 of the Constitu
tion it is incumbent upon a Legisla
ture to meet within six months of its 
last prorogation. Therefore, on the 
19th November the House was called 
to meet, and it was planned to have 
a ten days* session.

But immediately after the rieeting 
of the House began a tussle for, shall 
T say. the throwing overboar-l of the 
then Ministry, and of the then Minis
try keeping its power in its own hands.

1 nave aireaay toia you tnai in No
vember 1952 there was the Going o u t 
of one Minister and the co m in g  in 
of two.

In November and December extra
ordinary things happened. I do not 
know what was apprehended, but it 
was said that while the House was 
sitting, the Chief Minister just passed 
on a note, a private note, to the 
Speaker asking him to adjourn the 
Hoilse; and the Speaker quietly ad- 
joiirned the House forthwith, inform
ing nobody about the reasons why he 
was doing so. That was about the 25th 
of November.

There was a great deal of noise 
about this matter among the Opposi
tion parties, a great deal of discussion 
in the newspapers, a great deal 
of public comment. And it is 
said that the Speaker realising 
his mistake or—whatever it may have 
been—his impropriety, on the 6th of 
December, without consulting the 
Leader of the House, , convened the 
House back again for the 22nd of 
December. The Chief Minister was 
very angry and took a lot of measures 
about it, and the House was going ta  
meet on the 22nd of December in a 
tremendous state of excitement. Peo
ple apprehended that one Ministry^ 
might be overthrown and another 
Ministry might come in.

But on the 21st of December 
strange things happened. One Minister 
resigned. Then, two members of the 
Opposition, who till then had been the 
most vigorous members of the Oppo
sition, crossed the floor and were 
sworn in, one as a Minister and the 
other as a Deputy Minister. The re
sult was that a certain equilibrium 
was retained and the motion of na 
confidence, which was pushed to the 
debate in one form or another, waff 
defeated. And, as soon as it was de
feated the House was adjourned and 
subsequently prorogued.

The result was that dxiring this No- 
vember-December session, apart from 
this tussle about the Ministry and the 
no confidence motion and the Minis
ters going out and coming in, not » 
single particle of any relevant busi
ness was conducted.. And the Ministry 
was there, of six Ministers new and 
old, and two or three Deputy Ministers.

In between there had been lots of 
election petitions pending, I believe 
PEPSU holds ap absolute record in the 
number of election petitions filed to 
contest the various elections. Thirty- 
three election petitions were filed al
together to conte«t the validity of the
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election of thirty-one members. Out of 
these, fourteen are still pending and 
seventeen have been decided upon. 
And the result has been that nine 
members have been unseated. Out of 
these nine, two have ibeen disqualified. 
Out of these two, one is a sitting Min
ister and the other is a Minister who 
went out in the month of November. 
The four who have been unseated are 
the Chief Minister and three others. 
And the two Ministers who remain 
are the Ministers who were ap
pointed in December liast year 
when there was a sudden crossing 
over of the floor of the House 
from one side to the other. 1 oday there 
is just one Minister, I believe, and 
one or two Deputy Ministers.

Now, fourteen election petitions still 
remain to be disposed of. I do not want 
to venture on any prediction as to 
what would happen about those four
teen. But most of these election peti
tions depended upon the decision of 
the question whether the nomination 
paper had been rightly rejected or 
wrongly rejected, or rightly accepted 
or wrongly accepted. By this time 
there is a large volume of case law 
on this point. And looking into that 
case law, probably all parties are 
agreed that out of the remaining pe
titions there are good prospects of 
many proving successful.

I only go into these facts for the 
purpose of showing that on a very 
modest estimate there would have been 
by-elections for the purpose of filling 
up, people say, at least fifteen vacan
cies; might be more; might be twenty; 
or, as the Prime Minister tells me, 
twenty-five. I do not know about it. 
But in a House of sixty, if you have 
an election even for twenty, well, it is 
a miniature General Election.

And I should like to put it specifl* 
cally that under the prevailing con
ditions there can .be no guarantee; no 
party will be satisfied; I mean there 
will be petitions from one quarter or 
another that the elections are not 
being properly conducted. I am aware 
of the fact that under the Constitu
tion we have got an Election Commis
sion who have got the power to see 
to it that the elections are properly 
managed and who have the control
ling power for directing and supervi- 
sinsr of elections. But the machirery 
which the Commission uses is the 
State machinery, the State ofAeers, the 
district magistrates, the subordinate 
oncers. And the House may take it 
from me—I am speaking with wwne 
knowliv f̂f® there—that 
are so bad that it is absolutely im

possible to inspire public confidence 
in any election whatsoever, at the 
moment.

Now, this is one ground why the 
President thought it absolutely essen
tial, I say compulsory, in public inter
est to intervene and to take over the 
powers. I want at the very outset to 
disabuse the mind of every*body, so 
long as we are here, it does not matter 
to me, speaking as a Home Minister 
of ^ e  Goverzunent of India, as to 
what particular party comes into 
ptmer In any State.

Babu Ramnarayan Singh (Hazari- 
bagh West): We want Congress Gov
ernments everywhere!

4
Dr. Ka^u: We have now got twenty- 

iwo States in India, and there is the 
Central Government. It may be that 
in the Central Government you may 
have a particular party in power. At the 
same time it may .be that the same 
party may continue in all the twenty- 
two States—it may be, it may not be. 
In the United States, for instance, you 
see the Republican Party is in power 
at the Centre. Out of the forty-eighi 
States I do not know in how many 
there are Democratic Governors and 
in how many Republican Governors. It 
is the duty, function, obligation, and  ̂
I may say, the privilege of the Govern
ment of India in seeing that each 
State has its own chosen representa
tives in office to manage its own 
affairs. Our Constitution prescribes 
the two di.erent parts and I have no 
doubt whatsoever that on one * point 
we are all agreed namely the securi
ty of India, the safety of India, the 
protection of the independence of this 
country and therefore it does not con
cern me as to whether in a Part A 
or Part B State this party in power 
or that party in power comes into 
power. The House can take it from me 
that I entirely repudiate the Insinua
tions when it is said that this action 
has been taken for the purpose of pro
moting or advancing the interests of 
any particular poUtical party In 
PEPSU. Nothing of the kind. It does not 
matter to us as to what happens in the 
election. I want to hold this assurance 
out that a General Election is bound 
to take place as early as we can 
hold it. The Proclamation is not going 
to stand for all time to come. The Con
stitution soys for six months and for 
three years. Whenever a General Elec
tion takes place it will take place In 
an atmosphere of connolete trano- 
uilHty. complete impartiality, complete
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Independence and not the slightest 
effort will be made to influence the 
electorate improperly either this way 
or that way or the other way.

I will tell you the reason why this 
action has been taken because it has 
become a matter of importance, it 
has become essentially imperative. 
There was no staJble Ministry. Nothing 
was being done there and the Legis
lature was not even functioning pro
perly. The Budget session was to com
mence from the 16th March and by 
then there would have been a trun
cated House. By that time 15, 16 mem
bers would have gone out and there 
would be then tussle. I do not want 
to say anything against the gentlemen 
who are not here. It ib not proper for 
me to do so but the House will be able 
to draw its own conclusions. By this 
shifting climate, by the shifting nature 
of private political parties, what is 
going to happen to the administrative 
services? From the highest to the low
est, the district magistrate, the pat- 
wari8* the revenue assistants—all these 
people dQ not know what is going to 
happen—and please remember further 
that PEPSU is a place which is not 
accustomed to ' democratic ir.iditions. 
This is applicable to all the Part B 
States here.

Some Hon. Mf^rabers: No, no.

Dr. Katju: Here, in what we used to 
call as British India, we have been 
functioning in the British Provinces, 
nine Part A States, in a sort of demo
cratic tradition. It was being built up 
ior the last 60 years. There were Legis
lative Assem«blies, Legislative Councils. 
People have become accustomed to 
electorates and this and th«t and there
fore they could draw a distinction be
tween an administration and the right 
of goinj? to the polls; but in PEPSU and 
all other Part B States, the General 
Election was the first thing. In PEPSU 
It was not known. In Madhya Bharat 
from where I come, it was not known 
and therefore the local officer played 
a great and vital role in these elec
tions. My submission therefore is that 
the Government would not have fair
ly discharged its duty if it had with
held its hand simply by saving that 
we have extended the President’s rule 
w e r  there. The her.*, gentlemen will 
say with great flourish that this has 
ell been done for the purpose of pro- 
tnotinc? Congress Interests. Nothing of 
the kind. .

Let me now come to the essence of 
the matter. What were the conditions 
there? I told you right from the start, 
there were several independents, cne 
representative of the KMPP and three 
Communists. Observing this state of 
affairs in a spirit of detachment, it 
strikes me sometimes that these three 
Communists were enjoying the very 
best of the lot, the cream of the Ipt. 
They thought that they had the balance 
of power and they had the balance of 
power. (Interruptions),

Mr. Deputy-Speaker: Hon. Members 
will have an opportunity to speak.

Dr. Katjo: If you want to speak, I
will sit down how and leave the rest 
to you.

What is happening today? have got 
reports here which say that in three 
districts about 70 to 80 panchayats 
have been formed, a very fine perfor
mance. I i'm myself a great believer in 
panchayats but these are rival govern
mental institutions.

Shri Eadhelai Vyas (UJjain): Who 
formed them?

‘ Dr. Katju: Great flghters for the 
common good! Panchayats have been 
formed for what purpose? They collect 
rents, they collect land revenue, they 
try cases, not ordinary morbid cases, 
they try murder cases. They try very 
serious ofl'ences against men, women 
and children. They try all sorts of 
cases and they compel obedience. 
Everyone cannot go to a law court, 
not to a magistrate, not to a civil judge 
and the sentence that was imposed in 
a murder case, according to my re
port, is a flne and the blackening of 
the man’s face. Then he can do what 
he likes. Now, in three districts, this 
movement is spreading and the Gov
ernment cannot do anything. In Gov
ernment itself, opinion was widely di
vergent. It is the talk of coalition Min
istries and all that but in a Cabinet, 
you reoiiire hai^onious working: a
harmonioiis team but if two loin pul- 
!ini» this wav and two pulling the 
other way, the result is nothing is 
done. Can we tolerate all this?

Several Hon. Members: No.

Constitution isDr. Katjo: If the
functioning properly ......

Dr. S. P. Modkerjee (Calcutta South
East): You only want a harmonium.
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Dr. Katju: My hon. friend had 
plenty of time to play harmonium for 
the last five days.

Dr. S. P. Mookerjee: The Supreme 
Court has also sounded some notes
on iiarmonium.

Dr. KatJu: I am accustomed to hear 
harmonium of this type for the past 
40 years. It is not a question of har
monium. What is he talking about? 
Dr. Mookerjee wag a member of the 
Cabinet. He went out. He has had 
some so long as he remained there. 
You have got to be a member of a 
concert and not to olay a discordant 
note. If he cpmes again here, you will 
see how the harmonium will be played. 
So, my point is that the law and order 
situation was deteriorating morally 
and the services were deteriorating. 

What was to be done? The object is, 
as stated in the statement made, puri
ty of administration, purity of services, 
inspiring of confidence among the ser
vices. But is the House against this? 
The agrarian legislation should be 
taken in hand, something has to be 
done for the tenants, the bisv)edar$, 

the occupancy tenants, the tenants-at- 
will not that they should be allowed 
to do what they like. I went there in 
the month of August.

Dr. N. B. Kbare (Gwalior): fiistoe- 
dars or ristedars? I 'could not hear 

properly.

Dr. Kaijn: I can deal, .Sir, with 
every, Member of the House but not 
with this gentleman. I do not know 
why I am frightened. I am frightened 
by many things. I respect him and 
therefore do not want to give a proper 
answer. Anyway he is the repressor.

The question was this. I went myself 
about six months ago. I went to one of 
these villages. What did I see? A wo
man came to me and she wept. I asked, 
what has happened. She said, “my hus
band has been shot dead.** Because, 
PEPSU is a trigger free land. They 
shoot at the slightest cause. There 
were many tenants and cultivators sit
ting and this woman was weeping. I 
asked them, what is the truth about 
it. They were silent for a minute or 
so. They then said, “her husband was 
shot, but not by us.*’ I said, shooting 
is a real thing, and asked what hap
pened. They said that he was shot by 
his son-in-law, that the father was not 
sending the daughter to her husband's 
house, the husband got angry and 
shot the father-in-law. Maybe PEPSU 
politics; I do not know. But. it was

absolutely false. Then 1 went to an
other place. The cultivators came along 
and showed me a boy with the hand 
lopped off. He is a biswedar. I sope to 
many villagers. 1 asked, how are you 
getting on. They said, “we are per
fectly happy.” I should like to go and 
live there: a perfectly happy atmos
phere. I asked, “how much do you pay 
as rent. They said, “we do not pay. It 
is the biswedar'a business.** He is re
corded in the revenue papers as the  ̂
person responsible for paying the Go
vernment revenue. What about rent?* 
They said, “we have decided that no 
rent should be paid.’*

Babu Bamnarayan Singh: O.K.

Dr. KatJu: I can give the name of 
the village. No rent; no Government 
revenue. Now, of course, we have got 
these panchayats. (Interruption).

Mr. Deputy-Speaker: Order, order.

Dr. Katju: Here is a small terri
tory within the Republic of India 

owing allegiance to nobody. This is 
what is happening.

Babu Bamnarayan Slagh: Thank
God.

Dr. Kalju: I therefore respectfully 
ask the hon. Members to consider the 
situation and not to make it purely 
a party affair. That is not the spirit 
of it. They may take it from me that 
we have given the greatest latitude. 
Otherwise, a case for an action like 
this was there some months ago. But^
I thought, let the people manage their 
own affairs if they can. Do you mean 
to say that any one on these Benches 
is anxious to add to his responsibili
ties? There Is plenty to do. Flense re
member it is not as if the President 
is becoming an autocrat. What hap
pens is this. Up till now, no question 
could have been put on law and order 
Or any State matters. I could have 
easily said, “ it lias nothing to do with 
me, go to the PEPSU Legislature.” ̂
Now, every Minister of the Govern
ment here becomes responsible to this 
House, to every one of you, to answer 
questions. It i  ̂ not as if there is no 
responsibility and there Is nobody to 
look after the PEPSU people, and the 
Government of India or the President 
can do whatever he likes. In a few 
days, if this resolution is approved, 
you will have the Budget and you will 
have a long discussion on the Budget.
If this resolution is approved, there 
would be agrarian legislation. I say it
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is a completely wrong picture, a mfs- 
leading picture to paint that the State 
Ministry has gone, the President tas  
come in and there is despotic rule. We 

have got Members in the House of the 
People representing the PEPSU 

jpeople. We have got Members in the 
Council of States. Apart from that, it 
is a big thing; the whole Opposition 
now becom^ the great fighters for the 
cause of PEPSU. The result would not 

:be as if PEPSU will be neglected. The 
anxiety has not been to take over 
PEPSU because, as I said, speaking 
for myself, I beiievej. and speaking for 
other Members of the Government of 
India also, we are most anxious that 
every State should look after itse l̂f 

xmd manage its own affairs, every
thing assigned to it within the State 
List, of its own. But, we are compelled. 
We cannot possibly see all this: name
ly, no law and order, dacoities, mur
ders being committed, the poor people 
in the services not knowing whether 
this man will come into power or that 
man, newspaper reports and a number 
of telegrams coming from all sides 
that election is not being properly 
held, and this and that. We have taken 
this step solely in the interests of the 
people, to stop the rot and to restore 
confidence. As soon as the Delimita
tion Committee finishes its work, a 
proper General Election will take 
place.

Dr. S. P. Mookerjecr After rehabili
tation.

Dr. KatJu. After delimitation. Re
habilitation of what?

Dr. S. P. Mookeriee: Congress rehabi
litation.

Dr. Katju: Some of these interrup
tions make me sad because they are 
made with such a sense of irresponsi
bility that really I do not know how 
to answer them.

That is the crux of the niatter. Be
fore I sit down, I should like to say 
one thing more. I have read in the 
newspapers some insinuations that 
the President’s rule may be a precur
sor of all sorts of things: precursor of 
the merger of PEPSU with the Punjab. 
'This is pure imagination. Nothing of 
the kind. If the President’s rule is 
there, it is a care-taker rule. If anv 
decision is to be taken on any 
big matters ot policy, on any 
major questions of policy about 
the future of the province, about 
the future of this community or that, 
that we will not do. That will be a 
matter entirely for the people to decide

for themselves. Our main anxiety will 
be preservation of law and order; 
nothing else. We do not want to con
fer 4his particular privilege on this 
community or that particular privi
lege on another community. The pro
vince is constituted as it is constitut
ed. yt will 'function as it is function
ing,. All the existing conditions that 
prevail about lights of voting and not 
voting will remain where they are.

With these words, Sir, I commend 
the resolution for the approval of the 
House.

Mr. Deputy-Speaker; Resolution
moved: .

“That this House approves the 
Proclamation issued by the Presi
dent on 4th March 1953 under arti
cle 356 of the Constitution, assum
ing to himself all the functions of 
the Government of the Patiala and 
East Punjab States Union.**
Shri Bahadur Singh< (Ferozepur- 

Ludhiana—Reserved—Sch. Castes): I 
beg to move:

That for the original resolution the 
following be substituted:

“That this House disapproves 
th e  action of th e  Government of 
India in suspending the Constitu
tion in Patiala and East Punjab 
States Union and looks upon the 
assumption of all the functions of 
the Government of Patiala and East 
Punjab States Union by the Presi
dent as unwarranted, undemocra
tic and unconstitutional.**
Sardar Lai Singh (Ferozepur- 

Ludhiana)* My amendment is also the 
same.

Mr. Deputy-Speaker: Amendment
moved:

That for the original resolution the 
following be substituted:

“That this House disapproves 
the action of the Government of 
India in suspending the Constitu
tion in Patiala and East Punjab 
States Union and looks upon the 
assumption of all the functions of 
the Government of Patiala and 
T.^st Punjab States Union by the 
President as unwarranted, unde
mocratic and unconstitutional.**
ShH H. N. Mukerjee: I beg to move:
That in the resolution,—

(i) for the word “approves** the 
words “takes into consideration** 
be substituted! and



(ii) at the end, the following be 
added:

'‘and resolves that the President 
be requested to suspend the Raj- 
pramukh of the Patiala and East 
Punjab States Union”.

Mr. Deputy-Speaker: Amendment
snoved:

That in the resolution,—
(i) for the word “approves” the 

ivords “ tal^s into consideration”
substituted; and

(ii) at the end, the following be 
:added:

**and resolves that the President 
be requested to suspend the Raj- 
pramukh of the Patiala and East 
Punjab States Union”.

These are the amendments received 
earlier. But to d ^  I have received 
notice of amendments by Pandit 
Thakur Das Bhargava and Shri 
Vallatharas. If the hon. Minister is 
agreeable to accepting them, for 
-waiving notice I have no objection. 
Has he received a copy of these 
amendments?

Pandit Thakur Das Bhargava (Gur> 
;gaon): Mine is a formal amendment.

Deputy-Speaker: All right.
There are not many amendments allow
ed. I shall waive notice ' in these 
matters.

I find that so far as first three 
amendments of Shri Vallatharas are 

concerned, they are not in order. Only 
amendment No. 4 is in order. The first 
one is negative in character. The hon. 
Member can oppose the original reso
lution. The second one also is negative 
in character for he wants the word 
^Disapproves* to be substituted in place 
ot ‘approves’. The hon. Member can 

oppose the resolution instead. The 
Ihird amendment reads:

“and resolviB that it shall not 
be lawful for the President to act 
to any extent through the Raj- 
pramukh of that State and that all 
the functions of the Government of 
PEPSU and all the powers vested 
in or exerciseable by the Rajpra- 
mukh of that State under the 
Constitution or under any law in 
force in that State» shall, subject 
to the superintendence* direction 
and control of the President, be

exercised by the Adviser appoint
ed by the President in this behalf.”^

This is also a negative one in cha
racter.

So far as amendment No. 4 is con
cerned, the hon. Member can move it.

Shri Vallatharas (Pudukkottai): In
amendment No. 3» I am quoting from 
the Proclamation itself, where it is con
tended that it shall be lawful for the 
President—

“to act to any extent through 
the Rajpramukh of that State and 
that all the functions of the Gov
ernment of PEPSU and all the 
powers vested in or exercisaBle by 
the Rajpramukh of that State 
under the Constitution or under 

, any law in force in that State,
* shall, subject to the superinten

dence, direction and control of the 
President, be exercised by the Ad
viser appointed by the President 
in this behalf”.

So, it is not negative in spirit.

Mr. Deputy-Speaker: He wants to 
substitute the word ‘Adviser' for ‘Raj
pramukh’. But whom is he advising 
then? •

STiri Vallatharas: Of course, there is 
a limit to the Rajpramukh’s acting, 
suggested by the ih'oclamation, ŵ hich 
I am supporting here. That i.̂  the 
only point.

Mr. Deputy-Speaker: All right, I
shall allow that amendment albO. The 
hon. Member does not want the exist
ing Rajpramukh to act, but somebody 
else who is appointed as an Adviser. 
He may be called by any name, it 
does not matter. So, amendment No. 3 
is also allowed.

So, the amendments that are in 
order, are the two already moved by 
Shri Bahadur Singh and Shri Hlren 
Mukerjee respectively and amendments 
Nos. 3 and 4 handed over to me by 
Shri Vallatharas and the amendment 
handed over to me by Pandit Thakur 
Das Bhargava,

Dr. Lanka Sundaram (Visakhapat- 
nam): Could you please have these 
amendments read out because the 
House does not know what the amend
ments of Pandit Thakur Das Bhargava 
and Shfi Vallatharas are?

Mr. Depnty-Spcaker: All right, the 
hon. Members may read out their 
amendments.
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Pandit Thakur Das Bharffava: I beg
to move:

That at the end of the resolution, 
the following be added:

“declaring that the powers of 
the Legislature of the said State 
shall be exercisable by or under 
the authority of Parliament and 
making certain incidental and con* 
sequential provisions detailed in 
the said Proclamation.”
Mr. Deputy^Speaker: Amendment

moved:
That at the end of the resoluiion, 

the following be added:

*‘declariug that the powers of 
the Legislature of the said State 
shall be exercisable by or under 
the authority of Parliament and 

making certain incidental and con
sequential provisions detailed in 
the said Proclamation/’
Shri Vallatharas: 1 beg to move:
(i) That at the end of the resolution,

the following be added: .
“and resolves that it shall not be 

lawful for the President to act to 
any extent through the Rajpra- 
mukh of that State and that all 
the functions of the Government 
of PEPSU and all the powers vest
ed in or exercisable by the Raj- 
pramukh of that State under the 
Constitution or under any law in 
force in that State, shall, subject to 
the superintendence, direction and 
control of the President, be exer
cised by the Adviser appointed by 
the President in this behalf/’
(ii) That at the end of the resolu

tion, the following .be added:
“and resolves that the General 

Election for constituting the new 
Assembly for the said State shall 
be held before 31st July, 1953, ir
respective of the final order of the 
Delimitation Commission.”
Mr. Depaiy-Speaker: Amendments

moved:
(i) That at the end of the resolution, 

the following be added:
“and resolves that it shall not be 

lawful for the President to act to 
any extent through the Rajpra- 
mukh of that State and that all 
the functions of the Government 
of PEPSU and all the powers vest
ed in or exercisable by the Raj- 
pramukh of that State under the 
Constitution or under any law in 
force in that State, shall, subject to 
tne superintendence, direction and

control of the President, be exer
cised by the Adviser appointed by 
the President in this behalf.”

(ii) That at the end of the resolu
tion, the following ibe added:

“and resolves that the General 
Election for constituting the new 
Assembly for the said State shall 
be held before 31st July, 1953, ir-

- respective of the final onler of the 
Delimitation Commission.”

1 fix 15 minutes for each hon. Mem
ber to speak on this resolution. I have 
received lists of a large number of 
hon. Members who desire to take 
part in the discussion. We have to 
close it at seven o’ clock.

Shri Punnoose (Alleppey): May I
submit. Sir, that Group Leader may be 
allowed to speak at itreater lengthy 
because this is a very important sub
ject, and the hon. Minister himself 
took such a long thne?

Mr. Depnty-Speaker: All right
Twenty minutes for the Group Leaders, 
and 15 minutes for the rest. I have 
always not been very strict in that 
matter.

Sardar Lai Singh; In the absence of 
Sardar Hukam Singh, representing 
PEPSU. it has fallen on me to repre
sent the cause of PEPSU, or may I 
say, of the United Front Party. Unfor
tunately, I do not happen to be a law
yer or an orator. So, I can not indulge in 
legal quibbles or in oratory, »but I 
would like to discuss this matter from 
the viewpoint of a simple layman: Al
though it is generaUy said that truth 
or decency or honesty has no place in 
politics, yet I believe in Mahatma 
Gandhi’s teaching that even In poli
tics, we should not say goodbye to 
these human virtues.

PEPSU affairs concern not only the 
people of PEPSU, but all people in 
India, who believe in democracy. 
PEPSU however, is the only State 
where the Sikhs happen to be in a 
majority. And it is the only State 
where a non-Congress Government 
has been functioning for some time; 
even though people in other parts of 
India—who did not see eye to eye with 
the Congress—had been trying to es
tablish non-Con^ess Governments. 
Accordingly PEPSU provided an ex
cellent opportunity to them to see
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me United Front Party had a very 
narrow majority. I ask: “Is position in 
PEPS a  worse than in some of the 
States like Rajasthan and Orissa 
where the Congress Governments are 
functioning?”

what they have to contend with, i jid to 
wnat extent the Congress could go to 
deleat its opp9nents. If PEPSJ was of 
great concern to India and also to the 
Sikhs, it was also an acid lesi oi the 
honesty of the Congress High Com
mand to show to th_ world whether 
they could tolerate upmion dilferent 
from theirs, and whether they could 
rise to the occasion and give fair op
portunity to their political opponents 
xo show their worth.

Many reasons have been put for
ward for suspending the Constitution. 
1 shall try to deal with them as briefly 
as I can, within the short time at my 
disposal. It has been said that peti
tions are pending in the case of 30 
members. But whose fault is it? It is 
either the fault of the Congress Gov
ernment at the Centre, which aUowed 
these flaws to remain in the election 
rules, or it is the fault of the PEPSU 
State Congress Government which was 
first foisted at that time by the Cen
tral Government, and which allowed 
the returning officers to commit all 
sorts of irregularities or mistakes.

An Hon. Member: Purposefully.

Sardar Lai Singh: I would not say 
purposefully, because I am not in the 
habit of attributing motives. All that 
T can beg of the hon. Members on the 
Opposite benches is that they are in 
so overwhelming a majority that they 
can afford to display a dignified silence 
and at least listen to the views that 
are expressed, I am not in the habit 
of passing any undesirable remarks 
on anybody.

Secondly, the logical course was to 
allow those members who would be 
unseated to seek re-election. Even if 
15 mem,bers are unseated, in a House 
of 60 members, still, it would not have 
mattered much. Why should the re
maining 45 members who were elected 
last year, and against whom no elec
tion petitions are pending or those 
wlio may not be unseated, be forced 
to go through the election process once 
again? Besides, It would be a dossal 
waste of national funds also. It has 
been said by the Government that if 
the Assembly were allowed to meet on 
the 19th March it would have been a 
truncated House. There were to be no 
less than 51 members in a House of 
eo members on that date and you can 
see for yourself whether by any strech 
of imagination it can be called a 
truncated House. It has ,been said that

An Hon. Member: Madras.

Sardar Lai Singh: Yes, Madras also. 
I lake, for instance, the case of Orissa 
alone, with an Assembly of 140 mem
bers— almost 2i times the number of 
PEPSU. The Congress had only 67 
members with 73 in the Opposition. 
Th^ Congress at that time did not 
mind throwing to the winds all the 
high principles that it is advocating at 
present. Instead of taking disciplinary 
action against those MLAs who had 
revolted against the Congress and 
who had fought against the Congress 
in the elections, Congress did not mind 
offering them bribes in the form o | 
Deputy Ministerships and so on to 
win them over. Not only that. In order 
to create even a precarious majority 
of five members only, in the House of 
140, this very Congress went to the 
extent of wooing those Rajas, Rajma- 
tas and Jagirdars whom it had been 
maligning and abusing previously. 
It was a Question of getting a few 
votes—that is, only a majority of five. 
Further, it is well known that recently 
while discussing the educational bud
get on a motion of refusal of supplies 
this Congress Government narrowly 
escaped defeat by two votes only. Then 
it is also a fa?t that in that very 
sembly there are 12 or 14 MLAs be
longing to the Scheduled Tribes and 
they openly declare that they owe al
legiance to the Adibasi Party and 
not to the Congress and that It is a 
Coalition Ministry and they are there 
as long as it suits them. I ask, is the 
Orissa Ministry stronger than the 
PEPSU Ministry?

Shri B. S. Mnrthy (Eluru): What
about Madras?

Sardar Lai Singh: As ?^ainst this, 
let us see what was the position of 
the Rerewala Ministry. Even after 
some of their members had been un
seated, there were 26 members in the 
United Front Party as against 20 in the 
Congress. And only a day before the 
Constitution was suspended, an elec
tion was held in the case of two con
stituencies and both were won by the 
candidates of the United Front Party 
—and what is more with a 
thumping majority of 80 per cent. 
Further, it was also an open secret 
that several Congress MLAs had sirai- 
fled their intention to join the United
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Front Party. It was also surmised that 
out of 20 or so bye*^lections» the 
Congress had not the slightest hoi>e 
of winning very many seats. It was 
then and then only that the Consti
tution was suspended, when Congress 
lost all hopes of forming a Congress 
Ministry, since the Unitfea 1? ront Party 
had become solid like a rock.

Babtt Bamnarayan Singh: Hear, hear.

Sardar Lai Singli: I am certain that 
if the Assembly had been allowed to be 
held on the 19tn of this month, the 
people, the world at large, would 
have seen the true state of affairs. 
Surely the heavens would not have 
fallen if tne Congress had allowed the 
Ministry to function for 10 days more, 
at least to have the situation cleared 
before the world. But *he Congress 
,wa& naturally afraid of exposure. It 
did not want the people to know the 
true state of affairs.

It has been said that the members 
had been crossing the tioor Now, let 
me mention that it was mostly the 
Congress MLAs who had been cros
sing the floor, so that if anything at 
all, the discredit goes to the High 
Command or the State Congress which 
gave them the tickets. Secondly, it is 
possible that some of them may have 
crossed the floor in all sincerity, think
ing that it was in the interest of tne 
State. Ihiraiy, if crossing the floor is 
really so abominable, why did not this 
very Congress High Command inter
fere in the Punjab during the days of 
Dr. Gopichand Bhargava's Congress 
Ministry when it was an open secret 
that members were being bribed and 
were being won over by Congress 
leaders and it was an open bid carried 
to a disgraceful extent? {Interruption). 
Further, leaving apart Orissa, every
body knows that in PEPSU also, tne 
Congress did not leave any stone un
turned to win over the non-Congress 
MLAs. Then why are they making so 
much fuss about this crossing of the 
f!oor in this case? Is it merely because 
the United Front Party happens to be 
the gainer? It only confirms the pro
verb that just as the king can do no 
wrong, likewise anything done by the 
Congress oarty is of course always 
moral and quite right; but anjrthing 
done by others, of course, is all wrong.

Ch. lUnlilr Singli (Rohtak): It is just 
the reverse.

Sfttdar Lai Sfn|^: So much fuss has 
been made as to why the Assembly

that was called on the 19th of Novem 
ber for 10 days' sitting was at once 
prorogued on the 26th, that is, afte  ̂
seven days’ sitting. Our hon. Home 
Minister has also referred to this new. 
But he conveniently overlooked ta  
mention that it was not that the Unit
ed Front Party was afraid of its 
strength which had been tried repeat* 
e ^ y  before, but it was because the 
Election Tribunals had refused to post
pone the hearing of the members of the 
United Front Party. Naturally those 
members could not be in two places 
at one and the same time. Hxere was 
no other course left for them except 
to prorogue the Assembly.

m ere is also another interesting 
feature. It may be only incidental, 
because I am not in the habit of attri^ 
buting motives. The election petitions 
were pending against both Congress
men and non-Congressmen. And 
an average man like myself 
would have expected that tl\ey would 
.be heard by Election Tribunals more 
or less simultaneously so that no party 
could have undue advantage by un
seating of members. But it is rather 
interesting to note that the Election 
Tribunals in the first instance listen
ed Or heard the election petitions affec
ting the United Front Party in most 
of the cases. I do not want to say any- 
tning more than that.

So much has been said • about the 
law and order position. Here again 
I ask: is it really worse than that in 
Rajasthan, Saurashtra or even in 
Punjab from where I come? I can say 
here without the least fear of contra
diction that the conditions in Punjab, 
especially in districts like Ferozepur are 
far worse than what they are in 
PEPSU? And yet nobody has ever sug
gested the suspension of the Consti
tution in the case of these States which 
are run by Congress Governments! 
(Interruption).

Ch. Ranbir Sin«:h: Question.

Sardar Lai Sinffh: Let me tell you 
that the law and order position in 
PEPSU is far better now than it ever 
was.

[S h r i P ataskar in the C h a ir]

There is no question of laughing. I am 
oreoared to give facts and figures. The 
Inspector General of Police PEPSU 
was lormerly the Deputy Inspector 
General of Police in Punjab and he 
gavo me these facts. I am certain he 
could not have given wrong figures.

1953 President $ Proclamation X9< 8
an P.E.P.S.U.
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The position at present is far better 
than it was Jbefore. And ii you see 
the number of dacoits and other bad 
characters shot, captured or otherwise 
liquidated during the last few months, 
you will be surprised. More dacoits 
have been killed during the last few 
months than in many years past. And 
this is a solid proof of what the State 
has done.

Then it has been said that the moral 
of servicemen had greatly deteriorated. 
Firstly, I do not agree with this. 
Secondly, it will be worthwhile for 
some people to go there to see for 
themselves whether for this falling 
morale, which is so much talked about, 
it is the Congress that is responsible 
or any other organisation. I repeat 
that the morale is not lower than what 
it was before.

Mr. Chairman: May I suggest to the 
hon. Member to address me as far as 
possible.

Sardar Lai Singh: Further commun
al atmosphere has improved immense
ly during the last few months. And, 
at present, one can say that there is 
a great deal of communal harmony. 
Any one can see what example of non- 
communal outlook this United Front 
Party has set up. Although it was a 
Sikh majority area, yet most of the 
Government appointments as also in 
the Cabinet, have gone to non-Sikhs. 
They wanted to show their broad
mindedness and to set an example as to 
what treatment ought to be given to 
a minority.

Then, as regards community projects. 
I am certain that PEPSU has set an 
example for the whole of India. I was 
reading a report the other day by 
some of the foreigners who had come 
to India and they had nothing .but the 
highest praise for the work done in 
PEPSU. I think PEPSU possibly leads 
the whole of India so far a« progress 
in community projects or even agricul
tural development during the last few 
months is concerned. Nor have they 
been lagging in land reforms. They 
have taken definite steps in that direc
tion and what is more, they were al
ways trying for a rapproachment bet
ween the landlords and the tenants in 
order to avoid the bitterness which 
we find in so many other States. And. 
all this they had to do under severe 
handicaos because we all know how 
Congress was tryini? its utmost to oust 
the United Front Party; and when

the United Front Party had fully Con
solidated its position and had every 
reason to be a very strong party, the 
Congress thought fit to suspend the 
Constitution

Article 352 of the Constitution pro
vides for the taking over of the States 
Governments by the President in cases 
of grave emergencies and external 
crisis or internal disturbances and 
under article 356 when the Government 
of the State cannot be carried out. It 
is obvious that none of these condi
tions or exigencies prevailed and there 
w^s not the slightest justification for 
the Central Government to take over 
the administration of PEPSU. It was 
just because the Congress, under no 
circumstances, was prepared to allow 
a non-Congress Government to func
tion an3Twhere in India. That was a 
plain fact and nothing else. I feel that 
it is a challenge to all the people in 
India who cannot see eye to eye with 
the Congress. This is the fate that they 
may expect at the hands of Congress 
Government.

Then as regards Sardar Rarewala, 
the Chief Minister. He had been un
seated on technical grounds only and 
not on moral turpitude. According to 
the Constitution he could stay on for 
a period of six months more until he 
was re-elected. This concession had 
been shown to a number of people in 
India, for instance Shri Morarji Desai 
Chief Minister in Bombay and Shri 
Rajagopalachari Chief Minister in 
Madras, and others. And, the case of 
Rarewala was far stronger than that of 
these gentlemen, .because Shri Morarji 
Desai ws actually defeated and Rajaji 
had not even sought election. No fair 
minded person can deny that Rare
wala should have been given that con
cession. It is a clumsy excuse that these 
two gentlemen Shri Morarji Desai and 
Rajaji were elected or nominated—to 
the Upper House. It is not the fault 
of PEPSU or of Rarewala that PEPSU 
has not got an Upper House.

The Constitution provided consulta
tion with the Central Government and 
poor Rarewala came to the Central 
Government for advice. He was told he 
could not continue. Not contented with 
that, Government even ruled that it 
could not allow the Ministry to conti
nue even after the election of another 
leader in place of Rarewala even 
though United Party had a majority 
of members in the House.

Mr. Chairman: I think the hon. Mem
ber has taken about <0 minutes.
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Sardar Lai Sinffh: I had a good deal 
to say but I would finish in one 
ipipxute, Sir.

In short the people of PEPSU feel 
that tne Central Government did not 
suspend the Constitution as long as 
there was any ray of hope of the Cong
ress Ministry being formed. But when 
they found that not evjen the slight
est chance was left to form a Congress 
Ministry, the o.nly alternative that they 
could think of was to suspend the 
Constitution.

The main object of the suspension 
of the Constitution is that Congress 
may be able to hold elections under 
its own supervision and in its own 
way just as it did in the case of the 
first elections, when the Central Gk)v- 
erament foisted a Congress Govern
ment on PEPSU for obvious rea.sons 
which I need not go into. Dr. Katju 
has said that PEPSU people are not 
accustomed to the democratic way. I 
think they are as much accustomed as 
others. Of course, they are men of self
respect and men of martial spirit. They 
cannot many a time see things being 
done which touch their self-respect. 
Well, I do not think this is something 
of which they should feel ashamed.

Dr. Katju has referred to panchayats 
as rival institutions. I think he cannot 
deny that when he was actually going 
through those places which are called 
disturbed areas, many a time bogus 
applications were put up to him to 
give impression about pitiful state ot 
affairs there. In one case he himself 
happened to enquire as to who had 
written those applications. He was 
told that Babu Vakil—meaning Brish- 
ban, the President of the PEPSU Cong
ress  ̂Party— ĥad done it. It shows how 
the Congressmen there were trying to 
depict PEPSU in the worst possible 
colour and I feel that the Central Go
vernment is not being properly guided 
in this matter. I am sorry I have 
to stop because the time is up.
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^ - I A »;J<Ki- << ^
a > * * ^  U‘* V « f ^  c^lyX^f 

lA-jyi dX*JU^ iS f t  AXm> j lf^

y U 5̂ uĴ
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yi*J X  >S^)* <i6V>j)< >«e

e>^>*a-v^ - X m3 »'>*ii

‘5'J? crS#^» ->^c^
^ e)̂

iU {  ̂  ^ > L JU  J  ^ y i

on P.E.P.S.V.



- U; <jLuXft i .  ^J

1915 Reiolutlon rs: 12 MARCH 1953 President's Proclamation *916
on P.E.P.S.V.

i s ^  : ^  ^ 1 ,$

^  ri J i a  o * ^
JXJLI ,,l 4  cJi^l ^

A*< ))l ^ 1  J t i  *s ^  ^*sa«»

>^-*^ U>̂ iJ*^

iJ  ^  tsf u ^ f ' ^J^ «-•»
-

IPTo »To^o?rt: ^  ^

U - ; -  ^ 1  - J l^S

^S  iS ^  lilif

iS ^  Ix^ ^  ^  ^  ^ 1

I? ^ 1  ^  jKw. ^  J

o V  U**) ^  ^

U»*4 -L ^  ^  ^
ts  t^ l  j3 (f^ y;A<*Jf l*i i^:^.

^  »)la^ l}<

•t^ i .  t>5’̂ ''*' ^  l*Hk^

i_y« <—trfl »l)«i-

»* U ^J i_iil

L>*J ^  ^

* j+*x«.f t_jy

^.U, ^  ^  )jl*»

- ,A  » ' ^  (j*^

^ U  /  uyl< ^>-»*5

^  U>* * V  'iS

i i  ^w%- J r *  ^

V  ^  ^  U>*‘'-* 17*  ̂ J**

uJ** l ^
jjU j ^  iS jj*> HXf 

•-**» u ^ j  ^  tĴ >*> (*)>A
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(English translation of the above 
yXiii m  i  speech.}

.  I - 11 < <1 - I Gianl G. S. Musaflr (Amritsar) r
j jp  jjla. )'«^)-*l Mr. Chairmarv on the day the Constitu-

• , f ,  ,  . r «• tion was suspended in PEPSU, a big
<jW) jjoI - i ,  i.y> ^  funeral procession was taken out and

. an effigy ot democracy was burnt
’» r '  ^  to express the feeling that demo--r t-  J C ^  LTJf r  UJt—

ji liJb . xLaij I'u J  view the proper time for doing so was
^  «  L>** not wheii the Constitution was sus

. t!i., •: ;u pended, but much earlier than that. I
^ 6 ^  1T^ “ c5>^ ̂ ^35^  ̂ do not call this occasion as opportune,

. -? • I . because at this time, democracy has
“ cT̂  ^  actually been made safe and it was

. , . during the regime of the Ministry that
democracy had no value.

• yjb IL̂  ^ ^  c»CJUm If you study the events you will
^  realize how often members changed

\i ^ . ti.1 w . ilw sS . i%A U«Oi3 sides. Out of the 60 members of the
LTf House. 13 changed sides not once, or

^  UJ tSAj 'uxS ^  J J  ^  twice or thrice but four times. If thisy ty  ^  democracy, then that is the
• ^  OM^ M i  ^  ^

My friend S. Lai Singh has laid
• ^  ^  JO  . J b  fireat stress on the point that the Gov-

^  r  emment of India, or in, other words
t 1 ^ Li ^  l--. ^  4.1 . U j Congress Government, could not\jrb U vj-* t   ̂ tolerate a United Front Ministry. My

.1  ^  c hon. friend B. Ramnarayan Singh, who
^  l y ^  ^  is a member of long standing would



1025 hesoliiiion re: 12 MARCH 1953 President’s Proclamation 1916-
on P.E.P.S.U

Congress candidate won; they only 
wanted to see a strong party and a 
stable Ministry and not the Ministry of. 
any particular Party.

agree with me that S. Lai Singh's 
assertion is totally incorrect. If the 
Government of India or the Congress 
Central Government wanted only a 
Congress Ministry to function there, 
then the Congress Ministry there could 
not have been thrown out, and no 
other Ministry, even if one was form
ed could have carried on. I know 
that when the Congress Ministry was 
formed there, five Ministers and ^ o  
Deputy Ministers were appointed. It 
repeatedly requested the States Minis
try that as there was no full-fledged 
minister from among the Scheduled 
Castes, permission may be given to 
appoint a sixth minister to represent 
the Scheduled Castes. The Central 
Government did not agree to this. But, 
one may criticize the States Ministry 
and the Central Government on the 
fact that when the United Front Minis
try was formed there, it was given per
mission to appoint the sixth Minister 
in order to strengthen and stabilize 
the Ministry. Nobody can deny this. 
I think Babu Ramnarayan Singh 
would, in his usual emphatic manner, 
jsupport my view.

Sir, there is another point which 1 
would like to place before the House 
through you. A member against whom 
there were serious charges and against 
whom a case was going to be started 
was sought to be included in the United 
Front Ministry, but the States Minis
try did not allow it in the first inst
ance. But you will be surprised to 
know that at the insistence of the 
leader of the United Front, the States 
Ministry went out of its way to give 
permission for appointing this gentle
man against whom there were charges 
as Minister simply to strengthen the 
United Front Ministry.

Some Hon. Member: What were the
charges?

Giani G. S. Musaflr: There were very 
serious charges, about which I would 
not like to say anything here. But it 
is a fact that in the first instance the 
request was turned down but later on 
it was acceded to. This strengthened 
the Ministry to some extent.

Dr. N. B. Khare:
called corruption.

This is what is

Giani G. S. Musaflr: It is said that 
the Co^ress Government was against 
this Ministry. I say that it only want
ed to see a stable Ministry, to what
ever party it might belong. Someone 
expressed the fear that in the fresh 
elections the Congress might not be 
able to win. Our leaders replied that 
i' did not matter even if not a single

The third point is the allegatioa. 
made in certain quarters that the 
Sikhs have been punched in this 
matter. I might recall the fact that 
since the inception of democracy in. 
Pepsu, some person from outside has < 
always been appointed as Chief Secre
tary there with a view to securing effi
ciency of administration usually a 
person from another State or a good 
administrator from the Centre was. 
sent there. It was the Chief Minister 
of the United Front who for the first 
time suggested that a person belonging, 
to Pepsu would be more suited to the 
administration and requested that he 
might be allowed to appoint a Chief 
Secretary of his own choice. The 
States Ministry accordingly agreed to 
the appointment of Sodhi Jaidev Singh 
as Chief Secretary. He is an able man 
and I do not object to his appointment. 
My point is that our Central Govern
ment was keen on. having a good ad
ministration in Pepsu. That is why it 
accepted the request of the leader of 
the United Front and pointed out to 
him that it would accept any proposal 
of his which was conducive to better 
administration.

Sardar Lai Singh: On a point of 
order. I want to enquire from you 
tvhether my hon. friend is in order in 
disclosing (Interruption),

Some Hon. Members: There is no
point of order.

Sardar Lai Singli: There is. My hon.
Triend is disclosing talks or discussions 
that took place in the States Ministry. 
May I know whether he had access to 
them, or whether he was being coi*- 
culted, because he represents Puniaij 
and not Pepsu?

Mr. Chairman: There is no point of 
order in this.

Giani G. S. Musafir: If S. Lnl Singn 
takes exception to this it is open to* 
nim to contradict this.

Sardar A. S. Saigal: What was 
salary drawn by him?

the

Giani G. S. Musafir: My fourth poiut 
is that according to an accepted prac
tice, any member who wishes to leave 
one party and join another, must re* 
sign first. After his resignation Is 
cepted he can join any other party and 
take office under it. But, Mr. Chair
man. the House would be interest^ te
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[Giani G. S. Musafir] 
know that the States Ministry allowed 
some members leaving their party to 
make the new pledge before resigna
tions were accepted, so that the United 
Front might have no objection. They 
made the pledge before the receipt jf 
their resignations in the office. This is 
what I have been told.

As I have been connected with the 
Congress Party and the Congress or
ganization, I have been noting these 
things and I have always objected to 
such things. After Dr. Katju returned 
from PEPSU, complaints of Congress
men there reached my ears that his 
visit, in effect, had strengthened the 
United Front Ministry. They paid 
more attention to his advice than to . 
the advice of others. Once I had occa
sion to accompany Shri Lai Bahadur 
Shastri on a visit to PEPSU. A mam
moth public meeting was held at 
Bhatinda and almost the whole of the 
people of the town had gathered. 
There I heard with my own ears Shri 
Lai Bahadur Shastri declaring that the 
Government of India was not interest
ed in having the Ministry of any parti
cular party and telling the people that 
the will of the Ministry functioning 
there would prevail and that they had 
no mind to weaken this Ministry in 
any way. In view of these things it 
would be totally wrong to say that the 
Central GrOvernment'Vanted to weaken 
this Ministry or that it could not 
tolerate any non-Congress Ministry. 
None can believe this.

My hon. friend has referred to the 
law and order situation. Of course, 
there were incidents during the regime 
of the previous Government too, but 
it is as clear as daylight that on 
account of the Incidents which have 
occurred in the recent past, the States 
Ministry or the Central Government 
which did not want any disorder, was 
convinced that the law and order 
situation there was really precarious.
I can give certain illustrations. In 
village Talwandi Sabo, also called 
Damdama Sahib, a band of dacoits 
caught hold of a Mahajan and ordered 
him to direct them to the house of one 
Pawan Kumar. He was forced to 
accompany them to his house, from 
where his young daughter was 
abducted.

The S. P. and the S. I. were present 
on the day of the occurrence but the 
girl was handed back after payment 
of a ransom of Rs. 17 thousand to the 
dacoits. I can give some more 
examples. Dacoits have kidnapped 
boys in broad daylight from the vil

lages of Goniana, Mansa Mandi, 
Lehragaga and Sher Garh and have 
returned them after extorting coo3l- 
derable sums of money.

As the hon. Minister has just said, 
it is tru^ to say that practically Com- 
muifct tule prevails in 60 villages 
there. Why is it so? It is alleged 
that the majority of the United Party 
has been broken. I can say with cer
tainty that even if three Communist 
members had gone over to that side, 
they would perhaps have secured a 
majority in the House. But the Com
munists, who are • prepared to help 
form a Ministry do not help in letting 
it continue. They go over to the
other side, so that the Ministry may 
be dissolved. To me it seems im
possible to expect that they, who have 
occupied 60 villages and who prevent 
the collection of land revenue, would 
help in keeping a ministry in office.

It has been said that a wave of re
sentment would spread among the 
Sikhs. I have also come to know 
that some prominent Sikhs have ex
pressed their resentment against the
alleged injury being caused to Sikhs 
and have made preparations for going 
to jail. Mr. Chairman, I must say 
that in this twentieth Century there 
was certainly a time when the Sikhs 
were beset with troubles and hard
ships. It was the time when Pt. 
Jawaharlal was imprisoned in Nabha 
and his father Pt. Motilal, leaving his 
palace at Anand Bhavan had come to 
see him in jail in the gruelling heat 
of June. Those were really hard times 
for the Sikhs. It was in those days 
that Mahatma Gandhi shed tears at 
Akal Takhat Sahib and Pt. Malviya, 
presenting the case of Sikhs in a Court 
set up by the British, had moved the 
Judge to tears. That was really a 
time of calamity for the Sikhs. At 
that time these leading Sardars felt no 
pain. They should compare the situa
tion which was obtaining then with 
the present situation and decide. I 
had a journalist friend named S. Amar 
Singh, He ran a newspaper called the 
“Loyal Gazette’*. From this name, 
you can form an idea as to how loyal 
he was to the British. Even a man 
like him gathered his children together 
one day and told them that he could 
pot tolerate it any longer; he must go 
to jail, as It was a critical time for 
jme Sikhs. The children were minors. 
They protested that thev would not be 
able to support themselves. But he 
told them that he, the son of a Sikh 
did not want it to go down in history, 
that at a  time when a calamity had
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befallen the Sikhs, he had refused to 
go 10 jail. As Sikh blood was cours
ing inrough his veins, he must Mo to 
jaiL

I may give another example. Thoije 
were hard days lor the Sikhs when in 
Gurdwara Dera Sahib, Master Tara 
Singh appealed to the Sikhs for help 
and dociared that those Sikhs who did 
not come forward would not be true 
Sikhs and that even if the Gurus did 
not come forward to help, he would dis
own them. Those Sikhs, who at that 
time during the British regime kept 
silent and aloof and felt no pain, who 
did not feel enthusiastic when the All- 
India Congress Conmiittee opened its 
oflfice in Amritsar to help the Sikhs, 
today declare that serious harm is 
being done to Sikh interests and that 
they would break the law. I cannot 
understand it. I am also a Sikh and 
I want the welfare of Sikhs in every 
way, but I say that creating any kind 
of disturbance in this ronneotion would 
not be proper.

I would like to refer to many other 
^̂ hings, but I have no time. I would 
only say that it is totally wrong to say 
tJiat the Central Government cannot 
tolerate any non-Congress Ministry 
there. On the strength of the informa
tion I have On account of my associa
tion with the Congress organization, I 
can say that the Congress High Com
mand actually endeavoured to keep a 
Ministry, irrespective of its party affi
liations, in office, so that Pepsu should 
pro^eys and come on par with other

Dr. S. P. Mookerjee: It is rather un
fortunate that while discussing this 
matter of importance we should be 
dragged into any controversy as re
gards the merits or demerits of the 
claims that may be put forward by the 
Sikh community. My approach to the 
problem would be not in consideration 
of any particular community, .but in 
consideration of the claims of the 
people living in that State.

The Home Minister, the Minister of 
States, elaborated a little too much on 
the point that Government was not 
being actuated by any party considera
tions wl\ile taking this extraordinary 
step. In fact, with all apology to 
Dr. Katju, it seemed the lady was pro
testing too much. After all the fact 
remains that PEPSU was the one Minis
try in the whole of India which was a 
non-Congress Ministry and it was, 
therefore, necessary for the Govern
ment to be extra careful in applying 
the emergency provisions of the Cons
titution. My hon. friend who spoke 
Just before me, I believe, did disclose

certain sccretg or ceriain miormation 
whicn ne possessed, but one thing he- 
said was very damaging to the States 
Ministry. We are talking about cor
ruption, about inefficiency, maladminis- 
•ration and so forth. The hon. Mem- 
oer just now said that with regard to 
some of the Ministers at any rate, wha 
according to him were very undesir
able—I do not know that—in PEl^SU, 
they were selected with the special 
approval of the States Ministry and 
the States Ministry gave their con
sent knowing their undesirable charac
ter, because they wanted to see per
petuated in PEPSU a non-Congress 
Ministry! What an argument! What 
an argument from a supporter of the 
Government! It is not possible for us 
to know all this, because we have not 
got the materials before us—{Interrupt- 
tion). I am not going to yield—bar
ring the little romantic story we had 
from the hon. Minister, as to what 
exactly was haijpening in PEPSU. We 
had some list of dacoities, robberies, 
murders, etc. Well, unfortunately, 
there are many States in India where 
:n portions of some Spates (An Hon. 
Member: Bombay State) such serious 
occurrence*; are going on. (An Hon. 
Member: Delhi). It is a tragedy that 
we cannot avoid them. What is the 
special report the House has got? We 
are told the Rajpramukh hats submitr- 
ted a report. Where ig that report? I 
would like to see it. Why is it not 
placed before Parliament? It is not 
an easy matter when Parliament is 
being asked to set its seal of approval 
on a matter like this It is suspension 
of the Constitution, and suspension of 
the Constitution in relation to a State 
where the ruling party in the country 
is not in charge of the affairs of that 
State. Therefore, it was necessary, as 
I said, for the Government to have 
been extra-careful in placing before 
us facts and materials which would go 
to show that it was impossible, in the 
opinion of the President, for the Cons
titution to function in that State.

What is the main fact that has been 
given? Election petitions are pend
ing. Are they not pending elsewhere? 
What is the immediate reason for pro
mulgating this order? The order of 
the Election Tribunal, setting aside 
the election of the Chief Minister? Is 
that by itself such a serious occur
rence? He is not at fault? Give him 
a rhan:?e. He might have been asked 
to stand for re-election within a 
month or so. If you want to base 
your argument on this that the policy 
of the Government of India or the 
President is that it would m t like to 
see functioning in any State in India 
a Ministry which has not a clear and a 
comfortable majority in the House, I 
can imderstand it—although I doubt
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whether the provisions of the Constitu
tion could be made applicable to such 
.a case. But if you do that, look to 
.your own house. We had the story 
.about the Orissa Ministry. There the 
Congress Party had not a majority. 

The rebels from the Congress, who 
stood at the last General Elections in 
defiance of the Congress mandate, have 
been—-what shall I say—cajoled to 
come into the Congress Party so that 
they might have a majority. What 
about Madras? How has a majority 
been formed there? How was Shri 
Rajagopalachari called upon to 
Ijecome the Chief Minister? He was 
nominated Chief Minister.

Shrl R. S. Murthy: Even today.
Shri G. P. Sinha (Palamau cum 

Hazaribagh cum Ranchi): But you
have seen the voting results.

Dr. S. (P. Mookerjee: Yes, I have seen. 
But many other results also you will 
have to see. only if you have the 
patience.

There the Chief Minister was not in 
'Office at all; he was nominated Chief 
Minister. Is there anything in the 
Constitution which permits that? 
There ig nothing to prohibit it, as was 
the case under the old Government of 
India Act.

What has happened with regard to 
Rajasthan? You are talking about a 
particular meeting of the Legislative 
Assembly in PEPSU being postponed. 
Is not Dr. Katju aware of the fact— 
when the Ministry in Rajasthan, the 
•Congress Ministry in Rajasthan, 
ceased to have a majority in the House 
and when a no-confidence motion was 
tairled, and when the day on which 
the motion was to be considered came, 
who asked the Speaker to give an 
adjournment? And what happened 
during the next few days during which 
the Congress Ministry was again allow- 
•ed to have a majority? The no confi
dence motion could not oe moved. 
These are telling facts.

What is the position of Travancore- 
Cochin? Is there a comfortable 
majority for the Congress Ministry 
there?

You have got to look at all these 
cases if you really, sincerely and 
genuinely accept this proposition, that 
the Government of India wants to see 
established in every State a Ministry 
whTcn nas a comfortable majority in 
that Legislature. I am not so much 
against it. But if that is your princi- 

aoply it consistently, genuinely.

sincerely with regard to ail the States 
in India.

What were the alternatives which 
were open to you? Dr. Katju knows 
very well that the Constitution gives 
him ample powers for directions to be 
issued to the PEPSU Ministry. Were 
such directions issued? Is not the 
House entitled to ask what were those 
directions which were issued to the 
PEPSU Ministry when those serious 
matters, to which reference has been 
made by the hon. Minister, were not 
being carried into ertect by that Minis
try? And what reply did the PEPSU 
R^nistry give? We are entitled to 
that information.,

Again, may I draw the attention of 
the House to articles 352 and 353 of 
the Constitution? It is not necessary 
for you to take recourse to article 356 
and completely put the Ministry, which 
is in power with the majority of the 
votes of the members of the House as 
then composed, out of operation. You 
could have partially brought the au
thority of the Central Government 
over the affairs of that province. The 
articles in the Constitution are there. 
There are stages indicated. You might 
have taken over law and order, of 
which Dr. Katju is so fond and in 
which he is such a proficient master. 
He could have easily taken that in his 
own hands and shown what sort of a 
model law and order he is going to 
establish in PEPSU. The PEPSU 
Ministry would have submitted ittfell 
to his authority without any com
punction.

All these matters are embodied in 
the Constitution. But you do not do 
anything of the kind. The Chief 
Minister loses his seat as a result of an 
election petition. You do not give him 
a chance to stand for re-eiectioa 
There are by-elections pending, and in 
two of the by-elections the Congress 
was defeated and the party in majority 
in the PEPSU Legislature has come 
out successful. You do not allow the 
other seats to be filled by by-elections. 
You do not order that within the next 
one or two months all the remaining 
seats which have been declared vacant 
on account of election petitions should 
be re-fllled by by-election. You wait
ed for so many months. Why d’d yo*' 
not wait for a few months more and 
allow all these seats to be filled by by
election and meanwhile take charge 
law and order under the provisions of 
the Constitution? What answer can 
you ffive? It will not do for Dr. Kttju 
to get up and say: I dp not mean to 
interfere with any other political 
party. It will not be relevant for mf 
On this occasion to say things which
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have come to my knowledge in the 
last few days and make interesting 
revelations in regard to the manner in 
which law and order ig administered 
under the authority of the hon. 
Br. ICailas Nath Katju, Home Minister 
of the Government of India. But if 
;any occasion arises, and if 1 am free* 
I hope I shall be able to tell even my 
friends who may be sitting opposite to 
me as to how this administration of 
law and order is bein^ carried on 
under the distinguished patronage and 
i^uidance of Dr. Kailas Nath Katju.

But the point is that you did not 
take advantage of any of these provi
sions of the Constitution. Why do you 
do so? We are entitled to draw con
clusions from your conduct. And your 
(conduct is that you want to see up- 
r'^oted from only on# State, where a 
non-Congress Ministry is functioning, 
that Ministry and want to create con
ditions so that when the next elec
tions take place you will have a 
Ministry of your choice. We are 
having President’s rule. We are 
placinig officers there. Dr. Katju 
said in his speech: well, look at these 
Part B States, they have no experien
ce in administration as we fortunate 
people in Part A States have; there 
is corruption, inefficiency, there is 
manipulation made by officers. Now 
does he want to Way a little of this 
manipulation with regard to this 
period of rehabilitation through which 
PEPSU will have to pass under the 
directive guidance of Dr. Kailas Nath 
Katju? I suppose that that is the sort 
of programme he has in view. At any 
rate people become suspicious, because 
the facts are not placed before us.

He has referred to the activities of 
the Communist Party. I have no love 
lost with them. They like to put 
their dagger into me and metaphorical
ly if I can do so I will return the com
pliment. It is not a question of my 
liking or disliking the Communist 
Party. If the Communist Party func
tioning there had a vesti^  of foot
hold in some areas in raPSU, the 
remedy is not the President’s rule, the 
remedy is for your party to be 
a little more active and to undo the mis
chief which the Communists might be 
doing. If you think by supression by the 
doinc. If you think by, suppression, by 
the President’s rule and by the Preven
tive Detention Act and all the other 
weaoons that Dr. Kailas Nath Kntiu has 
in his pocket, you can uproot all the 
different political parties from the 
country, I may tell him that he will 
soon find that he is living in his own 
paradise. That is not going to happen 
5*0 easily. I say if the Communist 
Party has done an3̂ hing unlawful or 
dangerous, ban the Communist Party

in PEPSU. Bring out the Communist 
Party workers who are doing such 
things. He has been telling us that 
some areas are out of Governmwit 
control. Who were those people? Why 
can you not prosecute them? Why 
can you not bring them to book. Why 
can you not send troops from here and 
take charge of particular areas? You 
say Government is not functioning^. It 
is not a disgrace on the PEPSU Gov
ernment. It is a disgrace on Dr. Kailas 
Nath Katju who cannot enter into his 
area.

Dr. Kalju: On a point of order. Can 
any hon. Member refer to a Minister by 
his name over and over again?

Dr. S. P. Mookerjee: I agree, Sir.

Dn Katja: If he thinks that he brings 
others into contempt, he is very much 
mistaken.

Dr. S. P. Mookerjee: At least once 
I have succeeded in seeing Dr. Kailas 
Nath Katju losing his temper. I with
draw. I shall not mention his name 
at all. I shall only say Home Minis
ter of the Union of India.

The point which I am stressing is 
this. It is a very serious matter. The 
Home Minister gets up here and says 
that in this State of PEPSU there are 
certain areas where law and order has 
ceased to function. I would like to 
draw the attention of the House to the 
fact that it is noi a party question at 
all. For that the remedy is not by un
doing the Ministry that is in power. 
What help was offered by the Govern
ment of India and when did the Gov
ernment of India come to know that 
such a state of affairs has come into 
existence—that, in a particular State 
in India and in particular areas, parti
cular groups of villages the Govern
ment’s writ does not function? It will 
not do for Government merely to 
transfer the blame on the PEPSU 
Ministry. Therefore, I would say that 
the procedure which has been followed 
is wrong—a procedure which can be 
followed in case of real emergency 
which is not proved. Those of us who 
are familiar with the circumstances 
under which such provisions have been 
put into the Statute book remember 
very well that we were extremely 
anxious that they should be applied 
only in cases of grave emergency and 
there also we have made out gradations 
so that Government could not abuse 
its power. In the case of a State 
where a non-Congress Ministry was in 
power, it was doubly necessary for the 
Government to have placed full facts 
and materials and to nave satisfied the 
House that the Government have ex
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plored all other possible avenues and 
when they have found no other means 
except by having recourse to article 
356, they have decided to do this. For 
this reason, I am unable to extend my 
support to the resolution which the 
hon. Home Minister has moved, and I 
would beg the hon. Members Who 
belong to the ruling party not to look 
at it from the point of view of the 
party itself; if you want to see demo
cracy established in this country, what 
you are doing is just to sound the 
^eath-knell of democracy and for these 
developments you are creating? prece
dents for which you will not be nappy 
in your leisure moments, if any; 
neither will you be able to hand over 
anything to posterity for which you 
may feel proud.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): It is reaUy a. surprising 
thing for the Home Minister and Minis
ter of States to talk about breakdown 
of law and order in PEPSU and that 
for that reason the Constitution is 
being suspended there. At the present 
time the United Party has got 26 mem
bers out of a total strength of 51, nine 
members having been unseated, while 
the Congress has onJy 20. It is well 
known that after the General Elections 
there were certain States, particularly 
like Madras and Orissa where the Con
gress was in a minority and yet, the 
Constitution was not suspended there. 
Within a few days or weeks, the Con
gress High Command— t̂he High Com
mand consists of members of the Grov- 
ernment and nobody else—managed to 
have Rajaji, as a nominated member 
of the Madras Council, to form a Minis
try and become its Chief Minister. In 
the same way in Orissa, the minority 
was made into a majority by bringing 
in all kinds of people. Probably the 
Ministry even today is in a tottering 
condition because the Adivasi mem
bers might leave the Congress any 
time. The Congress had given them the 
name “Adivasis* Congress*’. Now-a- 
days the leader of that party says that 
he belongs to Adivasi or Jharkhand 
Parly. In these places such a necessity 
has never arisen, nor in the States 
where there are dacoitles, murders, 
etc. For instance in Madhya Bharat, 
a part of Vindhya Pradesh, a part of 
Uttar Pradesh and in Saurashtra— 
Bhupat’s country*—all kinds of things 
are happening for months and yet, 
the Government of India does not 
announce the President’s rule in those 
States. As Dr. Mookerjee has pointed 
out, there is absolutely no doubt that 
l>ecause PEPSU has a non-Congress 
Ministry, the President’s rule has been 
brought up and as I whispered at the

time because the Home Minister says 
so many times, 1 say “the lady pro
tested too much”. It is the desire of 
the Government of India to finish that 
PEPSU Ministry and the United Demo
cratic Party and consolidate the Con
gress during this period of President’s 
rule so that the Congress may be able 
to coqrie in a majority and a Congress 
Ministry may be formed there.

In this connection, I wish to refer 
to the discussion of these articles 
when they were taken up in the Confr* 
tituent Assembly. Here is what 
Mr. Kamath had foreseen. He said:

“There are grave dangers lurk
ing in the article brought before 
the House today. The dangers are 
that on the pretext of resolving a 
ministerial crisis or on the pretext 
of purifying or reforming mal
administration obtaining in a 
particular State, the President 
may have recourse to this article 
278.”— N̂ow it is 356; the number is 
changed—“I am sure that this arti
cle is not meant to resolve any 
ministerial crisis that might arise 
in any particular State for which 
the remedy lies elsewhere. The 
remedy lies in the dissolution of 
the Legislature by the Governor 
and a reference to the electorate.'*

Then, there was a question by 
Pandit Kunzru:

“May I ask my hon. friend Dr. 
Ambedkar to make one point 
clear? Is it the purpose of articles 
278 and 278A to enable the Central 
Government to intervaie in pro
vincial affairs for the sake of good 
Government in the provinces?*’

Dr. Ambedkair said: ,

“No, no. The Central Govern
ment is not given that authority.*'

Pandit Kunzru asked:

“Or only when there is such 
misgovemment in the provinces as 
to endanger the public peace?’"

Dr. Ambedkair said:

“Only when the Government is 
not carried on in consonance with 
the provisions laid down for the
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constitutional government of the 
provinces. Whether there is good 
Government or not in the provin
ces' it is for the people to deter
mine. I am quite clear on the 
point/'

Further on, he said:

“The proper thing that we ought
lo  expect is that such articles 
would remain a dead letter. If at 
*11 they are brought into opera
tion, I hope the President who is 
♦endowed with these powers will 
take proper precautions before 
suspending the administration of 
a province. I hope the first thing 
he will do would be to issue a mere 
warning to a province that has 
lagged, that things were not hap
pening in the way in which they 
were intended to happen in the 
Constitution. If that warning 
fails, the second thing for him to 
do will be to order an election 
allowing the people of the province 
to  settle the matters by them
selves. It is only when these two 
remedies fail that he would resort 
-to this article. It is only in those 
situations that he will resort to 
this article. I do not think that 
we can then say that these articles 
were imposed in vain or that the 
President had acted wantonly.”

It is very unfortunate that the com
munication from the Rajpramukh» 
describing the conditions in the State 
is not before us. It should be before 
\xs. Otherwise, it is inn;>ossible to 
judge why it has become necessary to 
suspend the Constitution there.

Again, take a recent thing. When 
the Home Minister talks of law and 
order in PEPSU, as far as I remember, 
the case of those States, Patiala, Nabha 
and so on, was rather peculiar. When 
the States Ministry brought the State 
of PEPSU under its direct control, it 
took about three years, and the law 
and order situation was the same as 
It is today; or as some of my friends 
from the Punjab claim, it is better. If 
it is better, so much the better. I want 
to know from the States Minister what 
Tie was doing in those three years 
when the law and order situation had 
not improved.

Dr. N. B. Khare: He was in the state 
of dynamic neutrality.

Shrl Sarangadhar Dm : There is no 
use talking about law and order in 
-these small Part C States. Take the 
States in Part A or Part B, particular

ly Part B, for which the States Minis
try has got a lot of responsibility. 
What is happening in Rajasthan? What 
is happening in Madhya Bharat? What 
is happening right here in Delhi? Sir, 
you will be interested to know what 
has happened to three distinguished 
Members of this House who were de
tained. Their case came before the 
Supreme Court and they have been re
leased by the Supreme Court from 
detention. Here in Delhi the Home 
affairs are directly in the hands of 
the Home Minister. We find the police 
failing in their elementary duty when 
efte<;ting the arrest and remanding to 
custody three hon. Members of this 
House. Gk>vernment must be thankful 
that the Supreme Court has merely 
ordered release and not passed any 
strictures on the conduct of the police

Mr. Chairman; I think the hon. 
Member need not go into the details of 
that matter.

Shri SaraBgadhar Das: I am not
going into the details. Sir. But the 
matter that I am referriixg to will no 
doubt come out in the near future and 
then the doings of the Hon^e Ministry 
for the maintenance of law and order 
will be fully exposed.

For these reasons, I oppose the reso
lution. I do not see that the Horn* 
Minister has made out any case at all.

Shri H. N. Mokerjee: I listened with 
some amusement to the anecdotage 
which came from the hon. Minister of 
States and also to the formidable eja
culations made by my hon. friend 
from the Punjab, Giani Gurmukh 
Singh Musaflr. But. I feel that as far 
as the resolution is concerned, no case 
at all has been made for i t

We know that there must be some 
sort of a rotten state in the PEPSU. 
There is no doubt about that. But, 
the steps which are being proposed by 
the Government of the day are by no 
means intended to set the crooked 
straight, because, if Government really 
wants to put an end to the rotten state 
of PEPSU, then, other steps would 
have been taken. For example, the 
Rajpramukh, who in the context of 
wnat happened recently might be des
cribed as Charles I was described by 
the English Parliament as the 'moth 
of all goodness’ should have been sack
ed first of all. He should have been 
suspended. Something ought to have 
beet done in order to register the dis
approval of all decency in regard to 
activities which have gone on In 
PEPSU. which have led to the present 
state of things. Or, if Government
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wanted to show its bona fide, then 
they could proceed and take steps for 
merging the scattered uncompact areas 
of PEPSU into an understandable 
State. If Government were serioiis 
about its own intentions* regarding 
agrarian reforms, which have been 
talked about by the hon. Minister of 
States, then Government could have 
done a great deal more about it than 
what it has done. But nothing of that 
bort has been done. On the contrary 
we find Grovemment trying to take 
shelter in a most equivocal fashion be  ̂
hind an article of Jhe Constitution. I 
found a Mark Twain quotation which 
said that in statesmanship *you get 
the formalities right, never mind about 
the moralities*. I do not know if Gov
ernment has the same intention. I 
hope the legal advisers of Government 
have at least tried to see that the legal 
loopholes are not there, but I am sure, 
as far ag the desirability, let alone the 
morality, of this procedure is con
cerned, Government has not proved its 
case at all. Even in regard to the 
formalities also, there are certain points 
which have already been alluded to 
by my hon, friends Dr. Mookerjee and 
Mr. Sarangadhar Das, they have not 
been abided with.

1 tried to find out what exactly was 
in the minds of the makers of our 
Constitution, when they invested our 
President with certain emergency juris
dictions. I know that many of our 
erstwhile Constitution-makers are .
arrayed on the other side, but I wanted 
to find out what was their mental re
action >yhen they were operating in 
the more rarefied atmosphere of the 
Constituent Assembly. I know very 
well what their reactions are now when 
they are puffed with power and the 
pride which goes with it. I looked up 
the proceedings of the Constituent 
Assembly in 1949, to some of which 
reference has been made by my hon. 
friend Mr. Sarangadhe^r Das, and there 
I discovered that it was said unequivo
cally, particularly on the insistence nf 
Pandit Hirday Nath Kunzru, that the 
Central Government was not going to 
be invested by these emergency pro
visions with power to interfere in the 
activities and the constitutional life 
of the States, unless a very grave 
situatiop had arisen. It is absolutely 
clear that article 356 can be exercised 
only after certain formalities have 
been observed, only when all other 
constitutional means have failed, con
stitutional means such as giving direc
tions, giving a warning, ordering elec
tions, and that sort of thing. But 
nothing of that sort has been done, and 
as Dr. Mookerjee pointed out, we do 
not even know the kind of report which 
has been sent by the precious Rajpra-

mukh of the Patiala and East Punjab 
States Union.

As I said earlier, there is no doubt 
that there is a regrettable state of 
affairs, which has persisted for some 
time in PEPSU. Dr. Katju has waxed 
very eloquent on that point. I recapi
tulate some of the facts which, of 
Viourse, are very well kmown. The Con
gress Ministry under Col. Raghubir 
Singh had to resign, and then there 
came the Rarewala Ministry, which. 
started, it seems, manoeuvring for 
position—I am quoting the words which; 
were used by the hon. Minister of 
States, on a prior occasion. This refer
ence to manoeuvring for position by 
each party, by securing adherence 
from the opposite camp, went on in a  
manner which is extremely unsavoury, 
and which throws a lot of light on the 
working of the Congress brand of 
democracy. It is a sad reflection on 
the crudity and cupidity of Congress 
members, at least as far as P E P i^  is 
concerned. The hon. Minister wants 
restoration of sound administrative 
conditions. He used the expression 
‘restoration of sound administrative 
conditions’, which, desirable as it may 
be, is no valid reason for the invoca
tion of article 356 of the Constitution. 
It is only on the failure of constitu
tional machinery and not otherwise, it 
is only on the hjippening of that con
tingency that you can proceed on the 
basis of article 356, which we are told, 
the President is now requisitioning in 
order to assume powers on to himself. 
In order to cover up this menage, this 
rather unsavoury mess of things, Dr. 
Katju, the hon. Minister of States, has  ̂
tried to sound very plausible and has 
tried to take shelter behind this talk 
about agrarian reforms. He said that 
he is very keen on these agrarian re
forms going through. There I would? 
like to pin him down. I would like to 
say that it is exactly in reference to  
agrarian reforms that the Central Gov
ernment has shown its teeth against 
the interest of the people. There is 
no doubt about that. As far as we are 
concerned, in PEPSU, our position has 
been and is very clear. We know that 
Rarewala, the outgoing Chief Minister, 
who is the uncle of the Rajpramukh- 
of PEPSU, is a dyed-in-the-wool sort 
of communal reactionary. We know 
also that the Raghubir Singhs of 
PEPSU are similarly big landlords, 
who are hand in glove with such ele
ments as the Raja of Faridkot, and Ihe 
feelings of the people about either of 
these groups are such that I do not 
wish to characterise them in the langu-- 
age which really fits. But I am re
minded of the 18th century, when in 
London, the people had a doggerel
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about the parties which were fighting 
inside the House of Commons, and the 
doggerel ran somewhat like this:

*‘What this rogue loses, that 
rogue wins,

All are birds of a feather.
Let us damn the 'outs* and damn 

the ‘ins’,
And damn them altogether/*

If you do not like this particular 
doggerel, I shall quote Shakespeare to 
you» and say that as far as we are con
cerned. we told these groups: “A
plague on both your houses”, you are 
both behaving in dastardly fashion, as 
far as the interests of the people are 
concerned, and we tried to do what 
we could in the circumstances. We sat 
there and utilised our strategic posi
tion by insisting that the Rarewala 
Ministry or any other Ministry, if it 
were going to continue, must do some
thing in order to further the interests 
of the people, and we may say that to 
a certain extent we got some little 
results. It is not very n'uch. There 
is not much to write home about, 
nothing to make a song about, but we 
could do something. And here is a 
statement issued in December—on the 
3rd December 1952—by Sardar Gian 
Singh Rarewala in which he castigates 
the Communists in PEPSU. but where 
he tries to list a number of measures 
whdch his Government had passed or 
was striving to get through the legis
lature, which would be somewhat 
ameliorative of the condition of the 
people. And I must concede that there 
are certain measures which had been 
pushed through, which have brought 
about a certain improvement in the 
condition of the peasantry. There are 
certain Bills, as for instance, the Bill 
to deal with the tenants-at-will, by 
fixing batai and giving them certain 
rights to acquire ownership. This 
benefited 50,838 tenant families, and 
about 40 per cent, of the cultivable 
area of PEPSU was coming within the 
ambit of this particular benefit. This 
is one example of the kind of thing 
which we could extract. I do not say 
we ever went out of our way to com
pliment the Rarewala crowd, but we 
tried to see that the interests of the 
people were not given the go-by, aid 
to a certain extent, we succeed^.

But lo and behold, what do we see? 
We see that as far as the Government 
is concerned, they do not like this kind 
of thing at all. I am sorry that the 
hon. Minister of States has gone out 
for the time being—he has left no stone 
unturned—I see him coming now, and 
I shall repeat that he has left no stone 
unturned by means of visits and other

wise to see that whichever measures 
were good for the interests of the 
agrarian people were hindered and 
made infructuous. I say it as a chal
lenge. I accuse the Central Govern
ment of this country that a united 
front of reactionaries had to be set up, 
because that alone would satisfy their 
objectives. Therefore they tried this 
method in an area, where the living 
conditions of the people, and their 
natural born militancy irresistibly 
drove them towards a somewhat basic 
transformation of society. It was 
exactly in that area, that they wanted 
Xo get these two rival groups, fighting, 
jealous landlord groups together. That 
is why confabulations had happened 
over and over again in PEPSU, in order 
to bring the Rarewala and the Raghu- 
bir Singh crowds together and behind 
it can be seen the spectre of the RaJ- 
pramukh and the feudal scum of a 
decaying social order that is passing.

And when you see it in this context, 
it is only then that you realise the 
gravity of the conspiracy: it is then 
exactly that we ean find out why this 
extraordinary measure, this extra
constitutional measure has been adopt
ed in regard to PEPSU.

There is another aspect of the mat
ter to which, fortunately, because you 
are trying to ring the bell, I find......

Mr. Chairman: The hon. Member 
has got two minutes more.

Shri H. N. Miikerjee: In any case,
there is another aspect of the matter 
to which fortunately for me, becauita 
you say there are only two nr.inutes to 
go, reference has already been made 
by other speakers. I am glad refer
ence has been maae by other hon. 
Members, because we are rather close* 
ly concerned with this kind of political 
vindictiveness on the part of the ruling 
party. I refer to the fact that while 
the Congress Government talks, shall 
I say, foam-at*the>niouth fashion, 
against totalitarianism, its practice is 
very remarkable! Whenever it thinks, 
wherever the Congress is not strong 
in the Legislature, the Damocles' 
sword of Presidential rule must hang, 
and this particularly is to be seen in 
the case of Andhra where a new pro
vince is announced to be in a process 
of formation.

In connection with this, you must 
have seen reports in the papers about 
the proceedings of the Congress Work
ing Committee and on the basis of the 
proceedings of the Congress Working 
Committee, as reported m the papers, 
a Congress newspaper, the AmHta 
Bazar Patrika of Calcutta, T^ich in
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its editorial of the 7th March applauded 
the President’s action in rej^rd in 
PEPSU, writes about Andhra as 
follows:

“If the Congress Party manages 
to have a decisive majority in th« 
Legislature of the new Andhi-a 
State, the problem will be solvecu 
But if the Congress Party doe» 
not get a majority, or in case th« 
majority is too small for a stabli^ 
Government, the President may 
have to intervene and take over 
the administration as he has done 
in PEPSU;’

Now, this is common talk all over 
the place in regard to Andhra, in re
gard to Hyderabad, in regard to 
Travancore-Cochin; the Damocles’ 
sword of the em plo^ent of the Presfi- 
dent's emergency jurisdiction lis al
ways hanging over particularly those 
elected Legislatures where the Con
gress does not have a comfortable 
majority. I could have understood it 
if the Congress had come forward with 
an understandable programme of work, 
if the Congress had come forward de
finitely against the Rajapramukhs, if 
the Congress had ordered expedition 
of the bye-elections which are in the 
oHing, if the Congress had seen to it 
that the present constitutional machi
nery, whatever its faults, was main
tained for the time being and if the 
Congress had directed quick disposal 
of measures in favour of agrarian re
form. I could then have understood 
the situation, but in the absence of 
any bona fide effort to ameliorate the 
condition of the PEPSU people, I con
sider this an extremely drastic viola
tion of the rights of the people, r>iid 
as such, I oppose the resolution.

Shri Joa>chim Alva (Kanara): I beg 
to support the resolution moved by 
the hon. the Home Minister. To use 
a common phrase, there must be 
something rotten in the State of 
PEPSU. Law and order have been 
completely violated, sanctity of life 
and property has been set aside. Whe
ther we agree w i^  our opponent or not, 
we have to uphold the sanctity of life 
and sanctity of property. We may 
not enjoy that property, but we can
not destroy property which has been 
reared by the sweat and labours of 
any man or person. We have now 
come to a drastic sta«e of having the 
Proclamation by the President under 
article 356. The ‘A* class States num
ber nine, the ‘B* class States number 
eight and the *C* class States number 
ten and in one of the ‘B* class States, 
the President has exercised ihe discre
tion of issuing a Proclamation.

My hon. friend Dr. Sya^na Prasad 
Mookerjee, whose presence we wel
come n this House—we would like 
TO have him here rather than else
where—raised an important point whe
ther the President should submit to 
this House the report of a Rajapra- 
mukh or a Governor. This is a very 

^moot poiot. There has been no deci- 
, sion on this point. But I would like 

to submit that the report of a Rajapra- 
mukh or the report of a Governor sent 
to the President prior to the Promulga
tion of action under article 356 could 
not perhaps be open to this House for 
the simple reason that it is a report 
of a very high officer sent bona fide in 
the discharge of his duties and may 
or may not be produced before this 
House. I would like, at some time or 
other, a decision either by the hon. 
the Speaker or even perhaps by a test 
case in the Supreme Court, on whe
ther the report sent by a Rajapramukh 
or a Governor to the President is 
open to this House before action under 
article 356 is promulgated.

Something has been said in this 
House about the position of the Sikhs 
I do not think that in this Union of 
India, governed as it is under the ideals 
of a secular State, any action has been 
taken against any particular com* 
munity and that any action has been 
prompted by the deeds, by the good 
deeds or misdeeds, of any community. 
We are the greatest admirers of the Sikh 
race. They are a valiant race; they have 
spilt their blood on all the battle fields 
or the world; right from France to 
Hong Kong, the graves of the Sikh 
soldiers lie. The.y have borne the 
brunt of the battles of freedom with 
the strength of their arms aijd 'courage 
and we offer them a great tribute of 
praise. But be that as it may, we 
cannot also be participants in any 
kind of action which subverts the 
character of the State. I would lay 
down this maxim—that no community 
should exert an influence or threaten  ̂
to exercise an influence beyond its 
own numbers, except on character, on 
public service and on its conduct as 
patriots. My own community of 
Christians or the community of Sikhs 
or any minority community in this 
country or in any other democratic 
country shall not exercise influence or 
th rea t^  to exercise influence which is 
not warranted by its numbers except on 
character and public service. By this 
test alone, whether it be a Sikh or a 
Muslim or any minority community 
or anybody, the foundations of a se
cular State shall be built up. By this 
alone we can keep this country going; 
otherwise, if each community demands
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more influence than its numbers war
rant, we shall have the destruction of 
the ideals of our State. Some friends 
may come and tell me: ‘Oh, the Hindus 
are in a majority. They can exercise 
that influence*. I would say. ‘certain
ly, as long as they are in a majority, 
you cannot thrust them into the sea 
or drown them or put them in a barri
cade or throw them out’. As long as 
each community has its numbers, it 
may exert an influence, but beyond 
that number it shall not threaten to 
influence the ideals of the secular State 
ex c^ t on the basis of character and 
public service as also on the hi^h ideals 
of patriotism.

As I said we are the greatest admirers 
of the Sikh race. In the State of 
PEPSU it is agonising to see these bed
chamber politics when Ministries 
change overnight, when people throw 
away their loyalties and fling them 
into the dust-bin. Or perhaps we 
might enact the scenes which have been 
enacted in France when one Ministry 
topples down almost every month and 
comes another. I have not had the joy 
of seeing PEPSU. but I had the plea
sure of the acquaintance of the Raja- 
pramukh and the Maharaja of Faridkot 
and of Master Tara Singh during the 
Simla Conference. I miss my friend 
Sardar Bhopindra Singh Mann, who was 
a Member of this House and also a 
member of the first Ministry there. It 
was rny fortune or misfortune to go 
to the Simla Conference when the fate 
of India went down the hill and when 
partition became a sore and pressing 
problem. In 1945 I watched with great 
but pathetic interest Mahatma Gandhi 
going up to Mohammed Ali Jinnah’s 
house in Bombay for 18 days. I also 
watched our Prime Minister and 
Mahatma Gandhi going to Lord Wavell 
in Simla during the Conference, and 
also certain decisions which became in
evitable because of certain things which 
happened in the streets of Lahore 
when partition became inevitable. We 
shall not repeat these things. We shall 
not have this kind of anarchy or dis
order by which the foundations of se
cular State are being shattered. If 
perhaps it is inevitable that under 
article 356 PEPSU shall be taken over, 
it shall be taken over. No argument 
shall be trotted out that something hap
pened in Bombay and you cannot do 
it in PEPSU. Bombay is the hiost 
efficiently and well administered State 
in India and what perhaps holds goorl 
in Bombay cannot hold good anywhere 
else. With these few words. Sir......

6 P.M.
Mr, Chairmaii: I wiU Just appeal to 

the hon. Member to finish early for 
the hon. Minister has ta  reply.

Shri Joachim Alva: I oiTer my 
unstinted support for the resolution 
moved by the Home Minister and hop© 
that within a period of six months or 
within a year at the most, things would 
be planned up so much so that like a 
ripe fruit from the tree falling, PEPSU 
may be ready for a democratic State 
of Government.

Prof. Agarwal (Wardha): To our
very great regret amazing things have 
been happening in PEPSU during the 
last one year. PEPSU in the right 
sense of the word has become the play
ground for politicians. It has become 
a kind of arena for all selfishness and

rditical opportunism. When I say this, 
say of all parties including the Con
gress. The Congress believes in seif- 

criticism, in self-examination and when 
the Congress leaders found that things 
were happening and going beyond tne 
limits, they cried halt to it and ordered 
an enquiry into the affairs. We do 
not want to mince matters. But. I want 
to ask. is that the way in which demo
cracy should function in this country, 
especially in a border State where you 
do not know who is who. Everybody 
changes colours and coats—I am talking 
of all parties. People talk about other 
States, Rajasthan, Orissa and Madras. 
But can anybody point oxit to me that 
those people who co-operated with the 
Congress were offered Ministerships 
and Deputy Ministershiiis. What hap
pened for example in PEPSU? The 
United Front P a i^  originally consisted 
of 23 Akalis. There were two inde
pendents. (Interruption). There were 
seven others who joined them later.

Shri Punnoose: I would draw the
hon. Member’s attention to what hap
pened in Travancore-Cochln.

Prof, Agarwal: Out of the seven per
sons who joined purely out of oppor
tunism, it is remarkable, six were 
taken, one as Speaker, the other as 
Deputy Speaker, two as Ministers and 
two as iSeputy Ministers. {Interrup
tion), This is an amazing state at things 
and still people talk of Rajasthan. 
What happened in Rajasthan? 
Have we offered any Ministership to
r rsons? A few persons have come, 

may say for the informatton of the 
House, several people who acted against 
the Congress at that time have not 
been taken into the Congress and will 
not be taken into the Congress. There 
are several applications pending of 
people who want to come. We do ncit 
want to encourage this sort of demo
cracy in this country. It raises several 
constitutional points. It Is for tlie 
country to consider what kind of in
dependence is growing up in our den^^

In PEPSU allcratic set-up. 
people who have been changirig trom
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one side to the other happened to be 
independents and they have no loyal
ties to any party. Of course, they say 
that they are free to join this side or 
that side. But. I hope, the public of 
this country will benefit from this 
example in PEPSU and see that in 
future people belonging to well organis
ed parties with definite purposes 
only are encouraged and not indepen
dents who do not have any loyalties to 
one party or the other.

In PEPSU it is said that the States 
Ministry wanted to help the Congress.
I can say with full confidence that the 
States Ministry was all the time feeling 
embarrassed because of all this, ond 
what should have happened some 
months ago happened now. We do not 
want to take any advantage. We have 
been telling everybody and I say it 
now that Congress is not out to cap
ture power anyhow. Of course, we 
have enquired into the affairs of the 
Congress also and we are determined 
to set our own house in order. Le: 
others also do so. I would welcome 
that and it is entirely for the electorate 
to do whatever they like. We are pre
pared to be in the wilderness in PEPSU. 
It does not matter at all but the thing 
that we decry here is that in the name 
of democracy all sorts of things should 
not be allowed to function any more.

A word about law and order in 
PEPSU. People have said, “Well, there 
are dacoits elsewhere”. But, in PE^SU 
what are the conditions? Out of the 
eight districts, in about four districts 
there has been complete panic during 
the last few months. Dacoit gangs 
operate almost throughout the State and 
there is evidence of crime in many 
places, all kinds of crimes, so much so 
that even vehicular traffic on the main 
roads is not able to ply peacefully. 
There are about 60—and some say 
80—^villages where there is parallel 
Government—although my friends op
posite may not admit it. Here all sorts 
of taxes are being collected in the 
name of the parallel Government, all 
punishments are imposed and the Minis
try that has just gone out felt help
less. They wanted to cling to power 
somehow. There are large collections 
of unauthorised arms and in spite of 
all instructions from the Counsellor 
the Ministry failed to take any action 
g a in st them or try to seize them. 
That is not the way in which any State, 
particularly a border State, should be 
•Uow^ to function. Therefore, I 
would plead with you that whatever 
has been done in PEPSU was overdue 
and it has been done not for this party 
or that party but for maintaining law

and order in a State whifh can ill afford 
to let democracy run loose.

About the Government servants in 
that State also, I would like to say a 
few words. Representations have been 
pouring in—and they have appeared 
in the Press—that many Government 
^rvants, including some high officials, 
openly sided with some parties during 
the recent elections and even in the 
discharge of their ordinary duties. I 
would plead with the States Minister 
to order a kind of impartial enquiry 
into all this. He says that he wants to 
hold elections in a fair and tranquil 
manner. If the States Ministry is keen 
on this, they must punish those who 
may be found guilty. Otherwise, if the 
same officers are allowed to go on there,
I do not think we can have any hope 
of holding fair elections in that place. 
(Interruption), We are discussing to
day PEPSU; therefore, I am talking of 
PEPSU. Everywhere if a Government 
servant interferes, he must be punished 
and we must enquire into his conduct.

Dr. Mookerjee spoke with a little bit 
of bitterness and his bitterness is 
quite understandable. He was trying 
to take the hon. Home Minister’s name 
all the time in a humorous and funny 
manner. Well, I was very much sur
prised because the hon. Member former
ly spoke with restraint and in a parlia
mentary way, but today I think he 
somehow imbibed the PEPSU atmos
phere and I do not think..........

Shri V. G. DeaCipande (Guna): On a 
point of order, Sir.

Mr. Chaiiriiiaii: What is the point 
of order?

Shri V. G. Deshpaade: The hon. 
Member mentioned that another hon. 
Member has imbibed the PEPSU at
mosphere. It is an insult to both of 
them.

Mr. Chairman: There is no point of 
order.

Prof. Agarwal: Therefore, I would 
say that those who really talk of demo
cracy in this country should also know 
and realise that law-makers cannot be 
law-breakers in this country and they 
cannot encourage law-breaking. There
fore, if we want to set up healthy tradi
tions in this country, we must—at least 
Members of Parliament—stand for main
taining peace in this country and then 
only we can set our house in order in 
PEPSU and elsewhere.

Shri Nai|dhari (Pazilka-Sirsa) rose—
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Mr. ChairmaB: Yes—I find that hon. 
Members are clapping. I appeal to 
them not to do so, but hear the hon. 
JMember patiently.

Start Namdharl: S ir......

Some Hon, Members: Speak in Hindi.

Shri Namdhari: If 1 do, my South 
Indian friends will not understand.

Mr. Chairman: Let him address the 
‘Chair..

Shri Namdharl: 1 was fed up by
Jiearing that only the non-Congress

> Ministry has been superseded by the 
President’s rule. I am simply surprised. 
I wonder whether those who say this 
are sleeping or awake. Where there is 
complete law and order, naturally the

. Central Government do not interfere, 
but the question is whether there is a 
stable Ministry or not. In PEPSU there 
were three Parties and each one was 
adopting a frog-policy, that is, jumping 
this side and that, and the Ministry 
was unstable. In Punjab, there was 
«n overwhelming majority for the Con
gress, but when the Central Govern
ment found it in the interests of the 
masses, they were honest enough and 
•did not care whether it was a Conjp’ejss 
Ministry or a non-Congress Minfatry, 
and suspended the Congress Ministry. 
1 want to remind the critics on the 
other side about this, and ask them 
what reply they have. Had this 
PEPSU affair been the first attack, 
they could have exploited it, being pro
fessional agitators, but the first attack 
was on the Congress Ministry in Pun
jab, where due to ipstabllity the Con
gress Ministry, which commanded an 
overwhelming majority, was suspended.

 ̂ I belong to a frontier constituency.
' During my last tour, I went to Thana 

Nathana Ferozepur district. It borders 
on PEPSU. My hon. and noble friend, 
Sardar Lai Singh, said that there is 
disturbance of law and order even in 
Punjab, Ferozepur district. Well, 
naturally there is, because Ferozepur of 
Punjab borders on PEPSU, and If a 
•good charactered girl comes in contact 
with a bad character, naturally the 
•effects will be there. People cannot 
even go out to collect their cotton. Mur
ders and dacoities are common. I do 
not want to explain them in detail. I 
lialted at Giddobha police station and 
the magistrate told me, *'Better take 
two armed constables. You are oui 
representative in Parliament. Since 
there is a lot of lawlessness, we And 
it our duty to give you protection”. But 
I felt insulted to take two constables, 
but since the magistrate felt It Jiis duty, 
•we had to take their help. If we, Mem

Recently I had been to celebrate Holi 
in PEPSU area. On my way back, I met 
an ex-Major who was coming to Delhi. 
I asked him why he settled in Dhuri 
now and did not stay in his village. 
He said that it was impossible for him 
to live in his village. Even a military 
officer finds it difDcult; and feels unsafe. 
But these agitators exploit the position 
in the name of religion. I do not know 
why great sins they are committing. 
If in Hyderabad, the majority of the 
people are Hindus, Hindu majority will 
have to rule. If in Kashmir, the 
majority of the people are Muslims. 
Muslims have to rule. Why should 
anyone be afraid? If there are 66 per 
cent. Sikhs in PEPSU, then let the right 
people come into power and let there 
be a stable Government Should a 
few Sardars, and some professional agi
tators, who do not look to the public 
interest, exploit the situation for their 
own ends? I submit that these people 
have misled the masses. The Congress 
is the guardian for the whole nation. 
Sikhs need not be afraid. As my hon. 
friend Giani Gurmukh Singh Musaiir 
has said, even Pandit Jawaharlal Nehru 
courted arrest in jato morcha and 
the whole Congress gave support to 
the Akali movement. The Akalis are 
not bad. It is the leadership which is 
bad. The masses are not bad. It is 
the leadership which is bad. Our 
friends talk of our rel^ious rights be
ing trampled upon. They say that 
Government has interfered with their 
religious rights. Sikhs never wanted 
to join the exploitation in the name of 
the Praja Parishad. When the “Nankana 
Martyr Day was celebrated, it was 
celebrated everywhere, even in Amrit
sar in Gurdwaras on the actual day of 
mart3n:s, that is, 21st February, why 
then they celebrated it in a public place 
again on 22nd? Section 144 was not 
used only for the sake of the Akalis; it 
was promulgated long before. But 
their action was intended only to mis
lead the Sikh masses in the name of 
religion and help the other movements 
like the Parishad movement. My sub
mission is that Sikhs should follow the 
policy of their Gurus, who selflessly 
sacrificed a lot for the sake of the whole 
nation. The result is that fittr lakhs 
of Hindus and others baptised to 
Sikhism and even Master Tara Singh 
has converted himself from Nanak 
Chand to Tara Singh, being impressed 
by the Guru’s sacrifices, (Interruption),

Mr. Chairman: Let him speak more 
about PEPSU now.
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Shri Namdhari: You have disallowed 
EO many illegal adjournment motions 
of the Opposition. Otherwise, there is 
no chance to expose these professional 
exploiters. This is the only way out.
As far as the Sikh masses are concern
ed, I say this; we are their servants.
We are with them. If they want to 
celebrate Nankana Mart}T Day, I am  ̂
sure even Shri Jawahar Lalji and Con-  ̂
gressmen would join them, but it Is 
only to mislead the Sikhs in the name 
of religion that this public display was 
held in Amritsar.

Nothing wrong has been done in 
PEPSU. So much has been said about 
the Rajpramukh. Nothing unconsti
tutional will be done. The Rajpra
mukh. the Maharaja of Patiala, was the 
first man who put his State into the 
Indian Union. He gave the lead to 
all other States and sacrificed first, we 
should not forget that. If these ex
ploiters have temporarily misled him, 
we will cure him i>atiently and fit him 
in new conditions.

About Dr. Mookerjee Saheb’s anger,
I have no grievance. He is naturally 
angry. It would have been better if 
Dr. Katju Saheb had immunised him 
first, just like a surgeon, who before 
operating immunises the patient by 
first giving some anaesthetic injections.
But I do not see why he should have 
been so much angry and should hav.e 
indulged in personal talks. I was 
wondering: the Chairman was there 
and yet what did all this mean?

[M r. D e p u ty -S p e a k e r  in the Chair]

We have sympathy, but why should 
there be so much anger? Why should 
they do such things as put them in 
trouble? My submission is that in 
FEPSU nothing unconstitutional has 
been done. Let the 66 per cent. Sikhs 
and others elect the right people—the 
masses will elect then;. The Central 
Government only wants the right 
people to run the Stable Government— 
people who will truly represent the 
miasses, and not a few Sardars and pro
fessional agitators who do not see 
public interest first.
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T̂JriRrT «TTI A' ^  #

• iTf ŜTT SFCTT <n f%
I ^ I I f

w ? t w f  a f t r  a if? y  ^  5  I a r t r

'T^IRT #■ ^reifr scfrr I
^(^'H 4^r 5 ^in

irr »T^ ^  ^  
aftr ;?srT ^n% ^ ^  *ift ^irr ^
5f^»f I eft 'TT 5f t  5T|t t |  I

3T»tT fV»TW?ft %  >rr4  'N t* t5t  t t s t  % 

t '  ^  ̂  ? r s ^  'T'^rjRT ^  ^tfar^ i

ftpfft <Trff ^  ^rer?r 1 1  snw

I ^  aft «nw WTt|w

^  t  ^  ^  iTfST w , 3TPT% #  !Tt JTTET

*11^^ ^ '*i'H vnr ^  t
%f%*T ? T TW  IT? t  I ^
M  3rr«r 5fhir ^  |  i ^ f+ *i ^  i

JT? fir?J »ift arnr «ft I f« n ^  m v  

f tr ?  aft jT j^  ^  <r% ^

t ^  ^  sffiTRft ^  f  ftftiH  5in re  

3n r»f5T | f ^ i  i r ? e f t f ^ » i » t 3rnT«ft  

«f? ^  I w  a iK Jft

wW 5 *

f f t  ^  ^  an rr a r w  ’>pc? tt

| W  f%^ ^  a f t ^  I #  or^nr ^  I

^  %  f ^  f c ?  #' ?agRT t  I 31TT

% ^ I ^  ^  am pra'
*<ft I ^  ^  *T 3TT^r F H R n r ^ i

3rrr*T ^  tp r  *Ff f e r r f ^

TT WPPT ^ I
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Mr. Depaltsr-Speafcer: Hon. Member 
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Sardar Lai Singh.
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« ft f v m fr V T  : 5f t  f ^  T^HTT t ,

JI5 l!:^ arsft^T ?ft ^  ^  »nft 1 1  

<p 'jfHM ^  3W T  9»T f ^  a f t t  

^ ^RnTH  3r t r  V t f T ^  ^  ? ff  

^  TTrT «ft 1 3# s r  ;t ^  ?>T ^  arw»r 

a r ^  ^  fw ?m rr «rr 1 srrsr

fUTTT ?  I II? sp?# % W T aRw r t  ’

ftrer var ?!T ^  I 'SR' #  jt?  ^nrar
f ^  h>Î *T M5I TIW spT

t  ^  ^  ^  • n r f W

S f*ft 3f t r  *J»taf *|ft H ?TS«T 

ip f ^  I W  ^  9ftiT ST^ t |  I T̂=t%'

3rr!T ?n% ^  amir

t̂ft Titar t̂^^ft ^ f% ^pr V9
f  I ^»T eft ^  % ^ r T  ^

fe i?  ^  I sn r r  ^ t t  « n f  arrar 

^  WTift ^  arPT ^  ^  *IT^
< n m r  1 t^ p t %  < w  *r? 

n T 3 r w 5 f t ^ » r w > f t w r ^ v t
^  ^  % 3i^ î

^  q ? 5Rrr jj ? ?ft «r^

^  11  sr^ iTW sr|f 11 f ^  »n?¥
>̂t ^  ^ " f t  T 3W9 ' V 7 ^  ^ f^ fl 'f t  

Pp tf<<!i< f ^  JTT «ft ^ ^ n fS T  

5  I 4 ' j f t ftp ?  aft i f t  

^ 5T*ft ^  r'^arrf ^rorr jr 1 afVr ?T?«r 

?niw
fip ^  T ?^  i f t  !T »rPT I

anar %  w ?ft f t w

%  ^  JTPft ^  5T ^  t '  I a ft wt»T 

3TW («Rs'**i *PT 'TtTT ^*n% ^ *T5

«T  ̂ 9W1T̂  f% 5*1 f?'?wi*T %
f ^  f t m  ^  «fftf ^nrr^y arrar

!T ^  t  • * f ^  ^  ^  f i jw  "T,

<T, !#5f t  » if% ^

^  ^  ?ft srrar f i r r ^  >nft i  1
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X*ft

-anft ^  ?TOTT w m  ^  «r?t 
'H JT? iTW T? Pr> ^  

W ^  ^  ?yr f<*rr wr 1
wwT srare *RT^ # ^  V? 

‘ftJTT pp 5T% ?ft ^  ^  t ,  
q ? ^ ' T3 r Vr 3 Wi i f t 7 ? %f i ^ r t r

I  I 5T% t ;  anr ^  q? T t  t '  
sftr arm ift t I*?,
M I W ^ k K  T T  ^  T ? %  t  I ’ I T  ^  
<nn ?FRT t  ? an? grr sPT iT«F a i ^  
%  ^  ^  H ?rT>ft IjsHd ^ P f
«f? ^  ^  ^  <iT arq#
a r r ^  « i f t ^ 3 n % ?

'"*t̂ fTV VTiTT ^  *f>5T 5i ^  ^  ST
^  f*P aPK *1? ^  »IJft ?ft >T? «|j5T

"T ,̂ ^  H®RTT î  f% ^̂ R>T
^  ^  fifjn 'srnr i to  fiRTFT ^  

^  TT srnn 
«T?m t .  ^  % TTW ^  srm  

•<Tf?rr ?, T^PTRft r̂ ^  7 T  t?5TT
N^ni  _̂, ^5  ̂ % V T  ^PTT
•<r?5n #w
^  H !T ? # l^ > ftirT !T ^ I IT^ 5T^ g% 

'’Th
*n 5T?{t I PfWR TT# ^  q r

-*T^arT^r«Pmi «i?t3rre>ft
'T ’C % 5T f̂ ̂  W f l l  I IT?
?ft pK'tiM ^  ? I ^VPRTT aftr ^

^  ¥ t  ?ft »T3rr?y fJir 5 f v  ^w r
Ir W T  lift 317 I ?»??T wrw

!Rr? aft t  f ¥  i;t^«i vn ' w r  
ift  arr arnr, %?»B ^ r^ ^ flr  >ft ?> arnr, 
feftfST ^  Jf? t  Pp ^  
JTf 'FIT !T^ Pp WS <̂ !f % TTW  ift aH 
g^iTT, ^  ®TPnx ift WV9T 5» ^  
R r b r t   ̂ <1% apnft WTT

• p r i r f ,  f^JTTjr ^  v t f  v r

t ?  w  ^ i n f y s T f f
5 ^ T T  * P T  • •

,  «ft ifto H«»
«t^ t ) : ^rcfrrft ?f4 ^  5fr ^

« iV  f t n n f t v r  : a r # ;f  ^  ?> ^

^  ? ft JT? t ^  f t  a m r  » f t  3 f |  

^  T f  t ' ,  ^  ^
a f t r  ?r?> f t r ^ * n  t ^ ^ ^ s n r  ff T  R f f z w  

%  a r w » f t  %  y m  ^  ^

^  3Ti% t ‘ I ^  f i w f t  V P T  ^  

T |5 T T  I i f ^  f r  ^  a w q r  ^  »r#  

f  I 'TK ?»n^ ^
<Jtgr t  v m M  ^  t  •
a m ft ^  #  «ft ^ t i f

i R r r f  « f f ,  i ^ P  a f t r  «? if

M iO i#  I *HR 
l^5F + 'W r a » ^ ft  ^  I *< irtH

! T ^  flfW T  T O T  ^  T C

<T^T^T ^  ^ f l T T  ^ n n flT  ^ T ^  ^  I

^  W ’ PT ^  I ^  ^

rc  a f t r  ^f V P T  f  I

s i [ t  a w n r  H T f W i  < n # ¥  *  m « r  m f i f i v

*flf I T P T  *1 ?  ’J B I  ^ T T jr  < n

P p  ^ > T  P P H  ^  ^  I a p R  ^  

f t q t i  f w j W T ^  a t  JT? «5BT arFTT 

<TT P f  ^ * T  q r f i  ^  ftf^ r

V T  75̂  ^  I

^  1^5 ^  ?  ftp  n w ? r ^

«P T  « r f t  ? ,  « iri# H  ^  f r a r m r

^  * p f t  t  fk a r P R T  ^

* p f t  ^  ?ft 3*Sr V T 5 i r  %  flT*T  *(»V
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3ftr 5 t I ^  2|?t % #^3ff ^

?ft >fV ^  ^  fip ar?T
^  I ^  5 fifT ^  a r m r

^ ftr ?r?t ^  I
irn r  srnrr^y 3rr^ ^  T it- 
51^  ^  srrf ̂  f n f ^ t  ^rrnrr ^
“30^ aTHd'tf < ^  3|T ^  ?Tr?Tnrf ^  T? 
if, I ^  ^nw r tfsf»
TRvrft sn^nc ^ , T n n r ^  % fo^RTT ^1 

%f%?T q*r%feRT % ^  ^  w r  ^  1 
^  ^  ftRT # T̂T̂ H
^  ^  TI?̂ Tc5T ^  3TR
^  PtF ^^c ^Rf r̂r, aflr sttt

^7T 3“̂  cTT5 ^  Ŝ TPTF I ^
3rr5T 9nTT ^rnr v^nfhc
t  3ftT ^  3R5f % fwf JT5

% * rr^  5  ^  5  1

-*'5 arfcT”
I ‘

anft* ?rt 3 T ^  ^  4' # *r^ iftr

Mr. Deputy-Speaker: There are two 
more Members. They belong to PEPSU. 
One is Shri Ranjit Singh and the 
other is Shri Ajit Singh. They want to 
speak.

•ft i annc myarH
Tî  ̂  ?ft 'dW F̂T ^  p̂r ^  

^  k  fif̂ TT ^rnr 1

Shri Raajlt Singh (Sangnir): PEPSU 
is the only State in India where the 
Sikhs are in a majority. Six months 
before the General Elections a Con
gress Ministry was set up in PEPSU. 
m ally speaking, there were two main 
parties in PEPSU before 1947. the 
Akalis and the Congress. The Akalis 
-were entirely neglected and left out 
from the Ministry.

The Congress Ministry appointed 
polling officers and returnhig officers

of their own choice. The returning 
officers rejected the nomination papers 
of many candidates without valid 
reasons. The result was that thirty-one 
election petitions were filed, and ten 
members have been unseated. Of these 
eight members belong to the United 
Front Party and two belong to the 
Congress Partjr.

In the mean time the Chief Minis
ter, Sardar Gian Singh Rarewala was 
also unseated on mere technical 
grounds. Sardar Gian Singh Rarewala 
was re-elected Leader of the United 
Front Party. He approached the Gov
ernment with a request that he should 
be allowed to carry on for six months 
and that in the mean time he would 
get elected. But this was refused by 
the Central Government. The mem
bers of the United Front Party also ap
proached the Central Government 
with a request that they were prepared 
to elect another Leader in place of 
Sardar Gian Singh Rarewala. But this 
request of theirs was also rejected by 
the Central Government.

In the mean time the members of 
the Congress Party were feeling shaky 
on account of the coming by-elections. 
The general feeling amongst the people 
was that in the coming by-elections the 
United Front Party would sweep the 
polls and the position of the United 
Front Party would be stabilised and 
later on it would be very difficult for 
the Congress Party to dislodge them. 
The result was that President’s rule 
was proclaimed, and the United Front 
Party, the only non-Congress party, 
was pulled down against all principles 
of democracy. This unfair and unjust 
treatment was never expected from the 
Central Government.

An Administrator or Adviser has been 
sent there with full powers from Delhi 
to rule PEPSU. I want to ask the 
Government why they could not And 
any man or why they could not trust 
any man from PEPSU who could be 
made Adviser there.

I think that the Adviser’s rule will 
not last very long. Free and fair elec
tions will be held very soon and the 
people will have elected Ministers in 
six or eight months’ time.

I have seen In the paper today that 
the Adviser has said that he has been 
sent to put down lawlessness and 
violence in the State, secondly that he 
wants to bring land reforms, and 
thirdly that he has gone there to dis
courage communallsm.

Well, let me say about the land re
forms that we are for it and we want 
it, and we want that this matter should
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[Shri Ranjit Singh] 
not be delayed at all. Our position is 
quite clear on this matter.

Regarding the question of lawless
ness and violence, well, I would like 
to bring to the notice of the Govern
ment that there are pertain other 
reasons, and unless those reasons are 
removed 1 doubt very much whether 
any law and order can be restored 
there. The simple position is this. 
There is a disparity, a great disparity, 
between the people. There are those 
people who play m gold, who are very 
rich, who own 80 per cent, of the 
wealth of PEPSU and who have con
trol practically of the whole trade of 
PEPSU. This is the position of one 
section. The other section is ill-clothed 
and under-fed; they live in kucha 
houses and live in filth. As lone as 
this disparity is not removed I doubt 
very much whether the law and order 
position could improve to any con
siderable extent. I would, therefore, 
request that this disparity should first 
be removed.

I would like^to give you one example 
of this disparity by which the orther 
section is made rich, and that is that 
gram in PEPSU was controlled and the 
controlled rate was Rs. nine or Rs. 
eleven per maund. This Rs. nine used to 
go to the landlords—you may call them 
feudal lords, tenants, labourers—that is 
80 per cent, of the total population 
used to get between Rs. nine and Rs. 
eleven per maund. Now, take the other 
side. The very gram has been sold, 
exported outside from PEPSU at the 
rate of Rs. 15 to Rs. 35 per maund. 
Look at the difference in the disparity. 
This is the main cause of trouble.

I would like to ask you who are the 
feudal lords? There is much talk about 
these feudal lords. Is it not the people 
getting Rs. 18 or Rs. Id per mauiid 
sitting under fans in shops who are 
actually the feudal lords? They have all 
control practically over the trade. I 
venture to say that every one felt 
happy that the United Front Party was 
able to dislodge this party. Another 
friend of ours was able to dislodge 
them from the Congres Party also. 
Those people have got no backing. Col. 
Raghubir Singh was elected President 
of the PEPSU Congress Committee. 
The other group left the Congress. 
These are the people who have brought 
the downfall of the Congress there.

I have said enough about these things. 
Now, I want to make one more point. 
That is PEPSU may be divided into 
two parts, one being the area in which 
Punjabi is spoken and the other where 
Hindi is being spoken. I do not wiA

to say much about Hindi speaking 
because elections from the Kandaghat 
and Nalagarh constitueitcies took place 
on the 4th and the result was announc
ed on the 5th and both the candidates 
of the United Front Party were de
clared elected. {Interruption) I am 
noU talking about the Congress candi
dates. I am for the Congress. I believe 
in a policy of non-communalism. I do* 
not know why my friend is so much 
worried about these things.

About the Hindi speaking area I cio 
not want to say anythin^j but I must 
bring to the notice of the Government 
that there are 44 constituencies in the 
Sikh area anii out of these, I will take
out only one constituency which is a  
doubtful one, the constituency at 
Malerkotla where there are more thaa
10,000 Muslims. 1 would appeal to my 
^ikh brothers that they should n jt do 
anything that may create unpleasant
ness with the Government. I appeal 
to them that they should think twice 
before they take any action in PEPSU 
or Punjab. No Government can be 
formed in Punjab or PEPSU on com
munal lines. Gtovernment can be form
ed only on non-communal lines.

I would earnestly request ihe ĉ’ov- 
emment to be more liberal, rise to the 
occasion, accept the legitimate deniands. 
of the Sikhs, remove their grievances 
and take them into confidence. If this 
is done, I am sure the Sikhs will prove 
an asset to the country and they will 
be prepared to shed their Inst drop of 
blood for the sake of the country.

^nfircrf) : %
^  ^  iprRnr ? ^  ^

^  t  aftr ^

f t  ^  ^  ^
sigrT t  ^  TPfT aftr

t .
^  ^  fiPTT aftr

^  5mT<T WTpT'f TT JTSffr
^  n t  1 4 ' aTf'T 1 f t  J R T w r s

¥ R T  f i r *  F T J f t  ^

^  3|T t  I 

% sftr ^  3rT5f
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Pf <51̂  ^  ^ , 3ftr ^rhf' ^
mtr ^  ^  f?npr» w m  «rvr i
t ?  W  ^  'HTT asftr jan f%

Wt»r ftW 5TT?? I
R r P i ^ ^  TTTPAr >i>T f  I ^

jf Pp ^  fiwr 3TWT f ,

^  STT v> srr?*r firPTRT
gft ^  ^  5imTr otr% t  i ^  % 
v t?  Jr* ^  15F i r ? i ^

ftf *Fr ?rr ^ f3i%
^ %3fjnrr ?  ? ?^%  a rm r  

4‘ am  ^  *!T?irs ftff ^  «rrr ^r ?rw 
^  iSlTlypir vr ?wnFT surarr i ,  flift 
% ?t a T R t ^ ^ m r  spTTftwr^ri^ 
^  fw r aftr

* VT ^  fiWT Pf ^
it «nr^Tt 5>rrTr fftft f ' aftr arr^ fipr 

^  < fHcfi ^ t 'T?rr
JiyT t .  if an rn r ?ft
s f t r  f w | ^  f t ? v r  ^ r a r  i? i

f̂fT>T arVr ^  ?n1¥ ^ t f
tv w r- ^  ?ft 

ftvT ?f 5tPct5tt^ 3Rrrff, <5IVw

^  p̂rr % *!?[ ?it ^
^  aftt liirf T nw  ff?<TT f̂ TfTT 5T  ̂ jft 

^  ?r?p: ?5»mrr gmr *rr aftr 
V 9 fiPTT 3rnr i ^  ^ t^ t t  ^  '̂>t 
^  ^rsnPRT
w r  F«1vffd"< ^  aRmnrr ft? ^

W f( f f t ^  ^
w  %  3T>flr ark  ^  r r d ^  am w i  
■^if^ %?r It % iw T? ?r  ̂ t 
■^3*^ 3ft T n n r ^  w  ^’TrPT'T PpTT 
I, *i? wWf % 5!TnT ^  F<3TT«RT 5T̂  
^  'i''i ^  <i«i •rfdT <iiifi 5 I T i^'

SPT TRir ^  TTJtf t
■ark «r?t i f tw  ^  « n ^
f  f%<3rr^T ^  ?fr»ff ?ift ¥ t

3ftr If? amPVT t  
■f% TT aftr
^  t  aftr 3R- TTsnnj5 ^  ?«pt 
TT^  f  ^  ’rfeflf ^ * r  aftr yftcwi

W ^FJr ?TT^ H SPT
1 vtfT ̂  ^ % rrt^m

% «T9̂  iw  w f W f t  
^  ^ anifV arWf Ir ^  t  ®rtr

w ^  ^  >rr^<ff ̂  i im  >cT?rr T?r i

^  ^  •nf^T 5?€t >pff f  I arrsr yarr
JJ5 i  ftr ij^Hlfis ^  Vt iRSTm
^ittt % fet^ artr ^nr vx^ ^
<lWd Sft^TT ^*IT 9TIOT ^ I 4
arrr >i5t %  »TH*rr % «ft
^^rcrar aft ftrf^nsrt ^  ttt

•9' ft*T ^  WS% Vt #  fWf
m  ftnr afVr aremtf #  jt? finrr

^?r<t ^  n arsTTH ^ v s n r  
if ^:f!Tr^n??rr ff i srit M 

*f *n? 'f' '̂^i 'Tifdl Pp anft <ftw !Tt 
vprr^ ^%Tsn:iT f  arr «rr, t o  w r  wirt 
q r ^ft r^Tfjr^^rftsT^ «ft, jlarr- 

«sTpft »nft <ft, A ar^tfW  
WVFTC % «Tm Iff mrT T?RT f̂lfrTT 
j  5r«TTJrrnT ftrf^^er % »ft vy ar# r̂r r̂r 
'TO^T ^ fip anR a rw ^  5%V?R

afrr <iw»j«i % ap rr 
^  ?ft y^Ty-T sTifv ? R  ajk 
*nHrfv5«rt ?Wt, ^  f
ftr »prif T? ^  xM n n  % ^  %jrr- 
^VT »ppf^ar TTf feff. antf 5ft rftr 
^  I

a w  if fkdN iPr arras ^

#  arrr v t jrafwnrr mtpn  p i artr >mr
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f i r ? ]

W ifR x <#t a#h:
^  vfiR’f ^  % #5VT
7»€f ^  n f  arr?fipff % *rrf*T^«iR ^  

f r ^  «PT«n̂  aftr ariffft 'n€f % 
!?r#?wrTlf % *rsTT frr^rw  i

>TW *IK 5  I ^>1lO
TRff % y fa f e  ^  #  lj«ir !TOT

v t  f tw r  ja r r  <tt i

^  8rn?4t^ ^  % wl" "^tr ThT
ffrw «inT ^ I 5nr *15 'TiIht^k % 
^  arw r ?ft s t r t o i s h  j s n  ft? ^  ^

?ft f t r v < n $ ^ ^ T R ? 5  •
^TT r* W<J|V, »T 5fKfll j  ^  firfifRrT
?rWT fJWJUT fttw ^  pp ^

^ ix  5i5?r «>ifWT f  sfVr ^
Vf»TWT v t tsnWT TT 'TW 

aftr ^  w  HrfKHgR  
^  ^  f e r r  i

?TT? lir^ ^  f t ?  «Fr

^ I H ^  ^  r<'iw
^  5n^ ^ ^ifvT '̂i+*j^Tr ^  ^

^  5  I Iff t  ^  ^  •
a rr rs f  |  ^  f w ^ M t

^  'T?n 5  f*F ^  WT t. I ^1V*f 
*f ?W t jf fifT ^  Iw iR ft
TT 'RTT »T*.7 I  I >T?% ^  <0% 5T 
'STH% i t  3W ^  ^  <T3nw
^ r r ^  ^  «g® « f t^  « rtft ^  «7»ft

i? aftT 5 ^ 5 T  5 t »r$ t ,

55R5I ^  R 3R55 3TR 5nft t  I

3 n 5 t5 T 5 P 'n j^ a r tT » n € ? f t i i^ r* ) f t  

»rPT|«t ??f t s r rT a r w i f T a r r r ^  
I M5p5r ^  Wt*ff ^

a f t r ^  ? f ? r r e 'T R ^ f tv g  i n j i ^ r R f i  

a r p T % f « # ^ ^ f t J n ? r i t ? f t ^  w JP p  

<m  i h n M  #  f ,  wt #tftr$ i

3fk 5rr?r t  I Ji?rt aft 
fvijT f  ^  ^

*ff 5R> f f% ^  w ^  an̂  
v m  TOT ?T5PT m  jf  «»!rt 

ipi!?j Tjif # ^
I ^  *T? «rr ft> aft ttst-  

JTijw ?■ Tw ^> F T  tsrny
« ftr  i t? t ^ j f n r f W  srrftFW snrnfr 

<*rpf I ifir ^t’ff ^
llr v t ro  g ^ < t ircT >jR+>i h t j

<fl’ I •? *f? ti'iwi
f% »T  ̂ ar*»T ^  f% «rft

v t  ^  *f*t. ^  I 3fiHs^
^  Wl»rt ^  f*(T %i|T ’TT ? 
'3RW ^rr^, ^  t

fit̂ T fipT, TRTW, sftH ^ f in r
nt’ff m  ^  f%vr, ftpT % fa^Ph. 
frfesnr ^  sr^ j f , «r? 5»t*r 4arPcdt 
% PbT ^  a T T T ^  Pf^i^ 
fiwr I 3Tr%T ^  ? fT

■ ^  tTT  ̂ %
»rni?rT j  fiir airr arfi 
vn# gfr frowV ?TTTR ârcCTTT
’P R ^  ŜTT < ^  3T5gr ^»tT I

Some Hon. Members rose—

Mr. Deputy'Speaker; I am net calling 
any more Members. \  thought origi
nally the debate will conclude earlier. 
Having regard to the fact that a num
ber of hon. Members are interested 
and as I ultimately found that three 
hon. Members of this House wno come 
from PEPSU had not been called, I 
thought it was my duty to place their 
views also before the House. Origi
nally I had thought of calling the , 
hon. Minister at six o’clock so that we 
could conclude the debate by seven and 
then put the question. Having allowed 
30 minutes to these hon. Members, I 
find the House will have to sit till 7-30.
I will allow 20 minutes to the hon. 
Minister and then put the ciuestion.

Dr. Katju: We have heard riany 
fine speeches and many legal viewft
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have been expressed. I was rather sur
prised to hear from my hon. friend, the 
Member from South Calcutta.....

Dr. S. P. Mookerjee: South East
Calcutta.

Dr. Kalju: ......Member from South
East Calcutta—I want myself to 
introduce this innovation; I think It 
ifl a nice innovation or a nice tradi
tion—that ifi the Government were 
inclined, they might have had recourse 
to other articles of the Constitution 
and my hon. friend read article 352. 
I rubbed my eyes with wonder and I 
thought there must be something in it. 
He knows ever3̂ hing about every
thing. Article 352 says:

*'If the President is satisfied 
that a grave emergency exists 
whereby the security of India or 
of any part of the territory there
of is threatened, whether by
war or external aggression or 
internal disturbance, he may, by 
Proclamation ......... etc.**

1 quite agree and declare that the 
security of PEPSU was not threaten
ed by war or external aggression or 
internal disturbance and there is 
an end of the matter. The facts ire  
perfectly plain, namely, that Govern
ment has broken down. The House 
has heard one view of the matter. 
My hon. friend from the Punjab, 
Sardar Lai Singh** said, it was quite 
all right—there was nothing wrong; 
there was a majority party—and 
very charitably attributed motives to 
the Government of India, as repre
senting the Congress party, of mani
pulating affairs. The other view 
was a new flirtation—I am attribut
ing no motives there—a newly bom 
love for other purposes, the forgoing 
of a great combination of various 
people, and therefore a new bom 
anxiety for the Akalis, Sikhs and all 
that. Therefore, you heard, here is 
a great sin against democracy, demo
cracy is being trampled. My hon. 
friend quite rightly said with his 
great eloquence that he would expose 
the Minister at a later stage. The 
Minister could only wait and see 
what comes from this great threat. 
But, he did not deal ^ t h  it. H^ 
said, if there had been all this dis
turbance. and all these panchayatst 
had been doing all this, you should 
have acted earlier. It does not con- 
cem him as to when ft began, when 
these panchayats began operating.
He does not know what the States 
Minister has been dohig. The States 
Minister has been seebig these people 
almost every week, every fortnight

and talking to them. We have got 
Counsellors; we have got our own  ̂
machinery there. As soon as infor
mation is received from a variety o r 
people, it is passed on to them and 
matters are discussed. It ig only 
when matters come to reach a certain^ 
stage that action is taken. So far as 
these panchayats are concerned, they 
came to notice from the month of* 
October or November. Then matters- 
began to grow worse and worse. We- 
could not tolerate that.

Then, my hon. friend said some
thing about a Minister. I may telP 
this; I do not know how far the 
Prime Minister would like that, t  
have got a personal liking for the* 
Sikhs; all of us here. They are^
Indians. We are Indians. We are
anxious that everybody should make 
a great progress. The Sikhs have 
played a great part in our develop-* 
ment. Th^y play a great part in our 
Army, in our police. They are a great 
industrial people. I have seen them 
in Hyderabad; I have seen them in*
Bengal; they are everywhere. Do-
you mean to say that there has been 
any anxiety to crush them, to do 
away with them, take away demor 
cratic rights from them? I quite' 
concede what was said by Giani 
Gurmukh Singh Musaflr. If there 
was any weakness at any time, it 
was in the direction of the l^khs^ 
because I am anxious, I know what 
would be said and what might be 
felt. I wanted to make it clear m 
my opening short speech. We want 
in this P E F ^ , which the Sikh friends* 
(!onslder their homeland, where they 
have got a small majority—I do not 
know how much that majority is— 
that they should grow like any other 
State, play their own part, manage 
their own affairs and that every major 
question should be decided according* 
to the will of the people: the question 
of merger and other questions. But 
I am anxious that they should have 
complete security in their own land. 
When I went on tour just for one 
day or two days, I heard a new 
phrase. Wherever the train stopped 
or the car stopped, people would 
come and say. iff ^  I
I did not understand what th!^ 
phrase meant. I was told that tran«?- 
lated into English it meant '"Lawless
ness everywhere”. There i  ̂ complete 
lawlessness. Of course, representa
tions were made and I spoke to the 
Chief Minister and said that some
thing must be done, and so on. 
Now, the only motive of introducing, 
this was to give the people a chance tô  
manage their own affairs, and to dec-
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[Dr. Katju]
lare their own wishes. People h£*ve 
talked here about crossing-overs as a 
very light affair. It does not concern 
me in the least as to whether the person 
whQ crosses over is a Congressman ar 
a pro-Congressman or belongs to this 
group or that. What matters is that 
this crossing-over is a damnable 
thing. Of course, suppo&ing some
thing happens here, which goes against 
my conscience.............

7 P.M.

Dr. S. P. Mookerjee: Is the word 
'damnable* parliamentary?

Dr, Katju: I withdraw tiie word. I 
said the word in a sort of philoso
phical sense.

Dr. S. P. Mookerjee: Can we des- 
'Cribe Government action as damnable? 
Would it be parliamentary?

Mr. Depttiy-Speaker: The hon.
Minister has withdrawn that word.

Dr. Kaiju: I said that so that there 
!ttiay not be any opportunity lor 
quarrelling either now or at any time. 
Let us say that crossing-over is not 
a very desirable thing, whoever does 
it. I can understand people crossing- 
over, when a big question of policy 
comes in. and members do not agree 
with their own party. Whether it is 
this side or that side does not matter. 
Then it becomes a question of con
science. They either cross over or 
resign, but if a man crosses over, 
and within two or three hours after 
that, he is sworn as a Minister—he 
may be virtuousness personified— 
people would start using another 
phrase about that crossing-over; and 
I tell you, it prejudices both. It pre
judices not only the man who crosses 
over, but also the party which takes 
him over. Both lose In public esti
mation. Prom that point of view, I 
suggest that what had happened in 
PEPSU during the last two or three 
months was very objectionable.

Dr. S. P. Mookerjee: Has not the
Congress done in some Steites, the 
same thing, and it is in power today?

Dr. Kaiju: 1 would not answer you.

Dr. S. P. Mookerjee: How can you
answer?

Dr. KatJu: You only want to inter
ru p t an4 the Deputy-Speaker has 
-given me only a few minutes.

What actually happened? There is 
a House of 60, and nine seats vacant. 
Very likely another five or-six there 
m i^ t  be vacant, because there are 
about 14 applications undisposed of. 
In a House of 60, supposing as a 
conservative estimate, there are 16 
vacancies, would you call that a nor
mal House, when nearly 25 per cent, 
of the seats are vacant? Then, the 
Chfcf Minister came alopg and said 
'I have been unseated. Here is my 
resignation, not my resignation only, 
but the resignation of the whole of 
my Ministry*, and the whole Ministry 
consisted, so far as unseated members 
were concerned, of only two such 
persons. He gave in the resignation, 
and the Rajpramukh was advised ‘You 
better accept*. What should I have 
done? What should the States Minis
try have done in this matter? I
submit that Sardar Gian Singh Rare- 
wala, the Chief Minister, behaved, I 
think, with extreme constitutional 
propriety on this occasion. I do not 
want to discuss the previous matters, 
but on this occasion, he said ‘The 
whole Ministry has gone to ruin. 
Those two came in under very doubt
ful circumstances only two months 
ago, and therefore my Ministry is
finished. Here is my resignation*. 
Having got that resignation, what 
should we have done? What should 
th^ Rajpramukh have done?

Shrl S. S. More (Sholapur): Dis
solved the Legislature.

Dr. KatJu: Should we have sent for 
other people, when the conditions 
were so unstable, when the Budget
was going to be discussed, and the 
whole thinit, had to be laid down, and 
there were these complaints about 
lawlessness, about comj^ete absence 
of respect for law and order, when 
people, both men and women could 
not cross from one village to another— 
what to $ay of night, when they could 
not go even in daytime?

4
: 3TPT# ^

^  sift sTiflf TT ?

m n e t : ftw  T t I

W .  E « t i u  : arpT < | J « I I « I

4' 3|T  ̂ ^  ^  I p w f ^  f  TT
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f r i t  ^  ^  ^  ?y»r I

Nothing of Ihe kind. The hon. Mem
ber Knows it, he can probably teach me 
lessons. I am a simple man. I do 
not know what role my hon. friend 
of the Communist Party wanted to 
occupy. Well, he was impartial in this 
way, that he condemned the Congress, 
Rarewala, and the Rajpramukh and 
he condemned everybody. He con
demned everybody except the punchs 
of the panchayats, in about 80 to 90 
villages which had taken the law into 
their own hands, and formed another 
‘Telengana’ in PEPSU. so to say, and 
wanted to carry on the administration. 
So far as the Rajpramukh is con
cerned, the question does not arise. 
We are not concerned about personali
ties here. The Rajpramukh is an 
institution, and in the Constitution, 
for Part A States, you have Governors, 
and for Part B, Rajpramukhs. And 
I believe there is an article which 
says clearly that the whole of the 
Constitution relating to Part A States, 
with minor modifications, is to be 
applied to the Part B States, and for 
the word ‘Governor’, all you have to 
do is to read *Rajpramukh\ He is 
just a constitutional head. If he is
guilty of impropriety ,then we have
got to deal with him. If he makes 
a mistake, then you tax us. We are 
responsible to this House. My sub- 
n.ission therefore is that all the com
plaints about unjust treatment of 
PEPSU are really unfounded.

Shri S. S. More; Could not the
Rajpramukh have taken action under 
article 174 of the Constitution and 
dissolved the Legislature? He had
that power.

Dr. Katjn: I really cannot under
stand.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharial 
Nehru): What then?

Dr. S. P. Mookerjee: The Ministers 
continue, and the elections take place.

Shri Jawaharial Nehru: When the 
Minister has been unseated, when the 
Ministry has gone, unseated Minis
tries cannot go on. What is this?

on P.E.P.S.17.
Dr. Katju: I personally think that 

my hon. friend for whom I have great 
respect, and who is a great teacher 
has probably misfired just now.

If the Legislature is to be dissolved, 
in the first place, the Rajpramukh 
cannot dissolve the Legislature him
self. He can only act on advice. 
In the first place, the Ministry has 
tendered resignation.

Dr. S. P. Mookerjee: Before that.

Dr. KatJu: In the first process, he 
could have said, ‘I refuse your resigna
tion'. The Minister wguld say, ‘We 
are unseated. We are very honest 
and sensible people. We are self-respect
ing people. So. for God’s sake, take 
our resignations Then the Rajpra
mukh would say, ‘No, no, I want you 
to carry on*. Having done that, the 
Rajpramukh had to say ‘Please ad
vise me to dissolve the Legislature*. 
And having dissolved the Legislature, 
these unseated Ministers had to carry 
on. Just conceive of it.

Dr. S. P. Mookerjee: They could
carry on for six months.

Dr. Katju: I submit that it is the 
proper course that we have followed. 
That is exactly what has been done, 
which my hon. friend has put for me 
in a sentence. The House hag been 
dissolved, and an Adviser has been 
sent, so that he may carry on in 
substance, under your guidance. That 
is the point. When I say ‘Adviser’
I weigh my word, and say it. Of 
course, he does not deal with Parlia
ment directly. He deals with the 
President and with the Government 
but we are responsible to you every 
day. Here four Members are there, 
and you are here, every question can 
be put, there can be a debate, there 
c^n be a motion for adjournment, 
or a motion for papers, and every 
question can be raised.

Dr. S. P. Mookerjee: Dissolve all
State Legislatures, and let us take that 
power.

p  j 
Ben̂

Dr. Katju: If you say so, I shall 
? it. But I sfy, let us begin with 
“ngal first.

Shri V. a  Deshpande:
it take place?

When will

Dr. S. iP. Mookerjee: start with
those States where the Congress is in 
a minority.

Mr. Deputy-Speaker: Hon. Mem
bers—both of them—may kindly
address the Chair.

Shri Saranfradhar Das: After the
resignation of liarewala, did i.ot the



1971 Resolution re : 12 MARCH 1953 PresidenVs Proclamation
on P.E.RS.U.

1972

[Shri Saraagadhar Das]
United Front Party elect a new 
leader to form a new Government?

Dr. Katju: I read in the papers that 
the party was dissolved.

some Hon. Members: No, no.

Dr. KatJu: I read it a day previous
ly in the newspapers that the party 
had been summoned to elect a leader, 
but there were two candidates in the 
field and they could not elect any
body, did not come to any ag re^  
decision and dispersed. I tell you 
seriously, if you ask Sardar Kc^rewala 
privately, probably, he will be thank
ful that th av e  put him out of a great 
embarraaiment. I say this deliberate
ly because there were forces inside 
which were pushing each other in 
such a divergent manner that he was 
put in great difficulty himself.

Anyway, I do not want to go fur
ther. I just want to conclude this by 
repeating once again and appealing 
particularly to my Sikh friends on 
this side, the whole House, outside 
the House and in PEPSU—do not 
at least consider as if it were a 
reflection upon you. The President’s 
rule is not going to be a sort of
r manent thing. We do not want it. 

the Delimitation Commission had 
not been in between, we might have 
had an election in four months. But 
now the Delimitation Commission is 
functioning and under the Parlia
mentary statute we cannot have a re
election or a General election till the 
Commission reports. That may be a 
matter of months. But we wsint to 
let the people take over the manage
ment of their own affairs and in the 
course of six months hand over to 
you a purified administration so that 
people could go about in a sense of 
security and work in their villages. 
And they can undergo the pangs of 
a General Election completely in a 
free and unfettered manner. That is 
the truth of the case and that is t^e 
assurance that I - ant to give to 
everybody.

Before I sit down, as regards the 
many amendments that have been 
moved, of course, I would oppose 
them. But one amendment has been 
moved by my hon. friend, Pandit 
Thakur Das Bhargava. It is purely a 
iedhnical matter.

Dr. S. Mookcrjcc: Why should 
•you refer to him by name?

Pandit Thakur Das Bhargava: 1 did 
not object

Dr. S. P. Mookerjec: In principle.

Dr. KatJu: What he says is ^ a t  the 
resolution should have contained a 
declaration that the powers of the 
Legislature of the said State shall be 
exercisable by or under the authority 
of'Parliament. What we thought was 
that the short resolution covered the 
whole field. But if Pandit Thakur 
Das Bhargava, for whose legal know
ledge I have great reverence, thinks 
that it is desirable that we should 
have it I have no abjection. I shall 
accept it.

Mr. Deputy-Speaker: I will first put 
Pandit Thakur Das Bhargava^s amend
ment to vote and then the other 
amendments.

The question is.

That at the end of the resolution 
the following be added:

“declaring that the powers of 
the Legislature of the said State 
shall be exercisable by or under 
the authority of Parliament and 
making certain incidental and 
consequential provisions detailed 
in the said Proclamation”.

The motion was adopted.

Mr. Deputy-Speaker: Now. as re
gards the other amendments, the one 
standing in the name of Sardar Lai 
Singh----

Dr. S. P. Mookerjee: We wiU divide 
only on the main resolution.

Mr. Deputy-Speaker: All right.

The question is:

That for the original resolution the 
following be substituted:

“That this House disapproves 
the action of the Government of 
India in suspending the Consti
tution in Patiala and East Punjab 
States Union and looks upon the 
assumption of all the functions 
of the Government of Patiala 
and East Punjab States Union by 
the President as unwarranted, 
undemocratic and unconstitu« 
tional.**

The motion was negatived.
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Mr. Deputy-Speaker: The question
Is:

That in the resolution—

(i) for the word “approves” the 
words “takes into consideration’' be 
substituted; and

(ii) at the end, the following be 
added:

“ĉ nd resolves that the President 
be requested to suspend the 
Ra^apramukh of the Patiala and 
East Punjab States Union”.

The motion was negatived.

Mp. Deputy-Speaker: The question
is.

That at the end of the resolution, 
the following be added:

“aod resolves that it shall not 
be lawful for the President to 
act to any extent through the 
Rajapramukh of that State and 
that all the functions of the Gov
ernment of PEPSU and all the 
powers vested in or exercisable 
by the Rajapramukh of that 
State under the Constitution or 
under any law in force in that 
State, shall, subject to the superin
tendence, direction and control of 
the President, be exercised by 
the Adviser appointed by the 
President in this behalf*.

The motion was negatived.

Mr. Deputy-Speaker: The question
Is.

That at the end of the resoluti-n, 
the following be added:

“and resolves that the i^nerai 
Election for constituting the new 
Assembly for the said Staie shall 
be held before 31st July, 1953 irres
pective of the final order of the 
Delimitation Commission”.

The motion was negatived.

PtesidenVa Proclamation
on P.E.P.S.U.

1974

Mr. Deputy-Speaker: Now, I will 
put the resolution as amended to the 
vote of the House.

The question is:

“That this House approves the 
Proclamation issued by the Presi
dent on 4th March 1953 under 
article 356 of the Constitution, 
assuming to himself all the 
functions of the Government of 
the Patiala and East Punjab States 
Union, declaring that the powers 
of the Legislature of the said State 
shall be exercisable by or under 
the authority of Parliament and 
making certain incidental and 
consequential provisions detailed 
in the said Proclamation”.

Those in favour will kindly say 
‘Aye\

Several Hon. Members: *Aye\

Mr. Deputy-Speaker:
will say W .

The House

Several Hon. Members: 'No*.
Mr. Deputy-Speaker: The

hr:ve it. The ‘Ayes* have it.
‘Ayes*

several Hon. Members: The ‘Noes* 
have it.

Mr. Deputy-Speaker:
will divide.

hTe House

Dr. S. P. Mookerjee: On a point of 
order, Sir. Those Members who are 
already standing outside the House 
cannot vote. You have just said that 
those who are for or against will gu. 
The others who are already outside 
the House—they cannot vote. That 
has been the ruling of previous 
Speakers. Only those who are inside 
the House will vote. Lobby Is not 
part of the Houie.

Mr. Deputy-Speaker No, no. It
wag never done. The 'Ayes' to the 
right and ‘Noes’ to the left.

The House 
No€8» 60.

divided: Ayes, 208:

Oivition No. 3 ]
Abdns Sattar. Sbrt 
Aebftl Slngb, Seth 
Aohlnt Earn, LaU 
Aohtitlum, Sbrl 
A^arwftl. PfoT. 
Agarawal, Shrl H. 1. 
Asrawal, Shrl M. L.

ATES
Akiupari Sardar 
Alasemo, Shr)
'Altokar, Shrf 
Alva, Shrl Joachim 
Amrft Eaur, lUJknmarl 
Aathana, Shrl 
Balaanbnunanlam, Shrl

[ 7-13 P.M
B«aal,8Iiri
Barmao, Shrl
Bftmpal, Shrf
BaMppa. Shri
Bhagat. Shrl B. E.
Bhamava. PaiKfIt 1C. B.
Bhargava, Paadlt ThalnDa
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BAwanjl, Shrt 
Bheekba Bhal, Bhrl 
Bhonflle, Idajor-General 
Blrbal Singh, Shrl 
Borooah, Shrt 
Boie,ShrIP. C. 
Brohmo«Chou4hury, Skri 
BuragobAln, Shri 
Ghanda» Shil Anil E. 
Chandak, Shrl 
Chandrasekhar, Shrimatl 
Charak. Shrt
Ohatterjee, Dr. SnsUraiiJaQ 
Chaturvedi, Shri 
Ohinaria, Shri 
Chaudhri, Shri M. Shalfoe 
Dabhl. Shrl
Damodaran, Shri 0. B. 
Das, Dr. M. M.
Das, Shrl B.
Das, Shrl B. K.
Das, Shrl Earn Dhani 
Das,Shrl S. K.
Das Sh;lN.T.
Daias, Shri 
Deb, Shri S. 0.
Dssai, Shri K, K. 
Deshpande, Shri Q. H. 
PhoUkla, Shri 
Dhusiya, Shri 
Dube, Shrl Mnlohand 
Dube, Shri U. S.
Dutt, Shri A. K.
D>itta, Shri S. K.
Dwlvedl. Shri D. P. 
Dwlvedi, Shri M. L. 
^banezer, Dr. 
Hiayaperumai, Shri 
Fotedar, Pandit 
Gandhi, Shri M. M. 
Garg,ShriE. P.
Ahulam Qader, Shri 
Qopl Bam, Shrl 
Ooonder, Shri E. P. 
Gounder, Slirl E. B.
Eari Mohao, Dr. 
Hasarlka, ShriJ. N. 
Hada, Shri 
Hem Raj, Shri 
HemDrom, Shri 
Tyyani, Shri B.
J«ilware, Shri 
Jangde.Shri 
Jayashri, Shrimati 
Jena, Shri E . C.
Jena, Bhri Nlranjan 
Jha, Shri Bhagwat 
JoBhi, Shri Jethaial 
Jothl, ShrtM. D.
Joflhl, Bhri N. L.
Jwaia Prashad Bhri 
Eaklcan, Shrl

Xamaraj. Bhrl 
KamUe, Shri 
Eatju, Dr,
Eaiml, Shri 
Eeshatalengar, Bhri 
Ehan, Bhri Sadath All 
Ehedkar, Shri G. B.  ̂
Ehongmen, ShrimAtl, 
Ehuda Baksh, Shri M. 
ElioUkar, Shrl 
Erishnamachari, Shrl T. T. 
Erlshnappa, ShrlM. V.
Lai, Shri E.
Lotan Earn, Shrl 
Mahodaya, Stirl 
Maitra, Pandit L. E.
Maihi, Shri E. C.
Majithia, Sardar 
Malaviya, Shri E. D. 
Maliiah, Shrl U. 8.
Malviya, Shri MotUal 
Mandal, Dr. P.
Masuodl, Mauiana 
Masuriya Din, Bhri 
Mathew, Prof.
Matthen, Shri 
Mehta, Shri A. L.
Mehta, Shri Baiwant Sinha 
Mehta, Shri B. G.
Mishra, Shri Blbhutl 
Mishra, Shri L. K.
Mishra, Sliri Lokenath 
Misra, Pandit LlngaraJ 
Mlara, Shri R. D.
Mohd. Akbar, Soft 
Morarka  ̂Bliri 
More, Shri E. L.
Mudaliar, Shri C. E.
Mukae, Siiri Y. M.
Musa nr. Giaui G. S. 
Kamdhari, Shri 
Karasimhau, Bhrl C. E. 
Naskar, Shri P. S. 
Natawadkar, Bhri 
l êhrU: Shri Jawaliarlal 
Nehru, Shrimati tJma 
Pannalai, Sliri 
Pant, Shri D. D.
Pataskar, Shrl 
Patel, Shri B. E.
Patel, Shrimati Manlben 
PaM ar, Shri V. P. 
Prabhakar,BfarlK.
Prasad, Bhrl H. S.
Eaohiah, Shri N.
Eadha Eaman, Shri 
BAghnbir Sahai, Shrl 
Eaghublr Btogh, Ch. 
Eaghunath Singh, Shri 
Eaghnramaiah, Shri 
EaJ Bahadur, Shri 
Earn Dass. Shri 
Eamananda Tirtha, Swami
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Eamasw^my, Shrl P. 
Eamaawamy, Shri S. V 
Eanbir Bhigh, Ch.
Eane, Siiri,
Eaut, Shri Bhola 
Eeddy, Sliri Janardhaix 
Eoy, Shri B. N.
Eup Narain, Shri 
Bahu, Shri Bhagabat 
Sahu, Shri Eameahwar 
Salgal, Sardar A. S.
Saksena, Shri Mohanlal 
Samanta, Shri S. C.
Sanganna, Shri 
Sankarapandlan, Shrl 

' Satish Chandra, Shri 
Satyawadi, Dr.
Ben, Shrimati Sushama- 
Bewal, Shrl A. E.
Shah, Shrl E. B.
Shanna, Pandit E. C.
Sharma, Prof. D. C.
Bharma, Shri E. E.
Sharma, Shri E. C.
Shivananjappa, Shrl 
Shobha Earn, Shri 
Sldhananjappa, Shri 
Singh, Shri D. N.
Singh, Shri H. P.
Singh, Shri L. J.
Shtgh, Bhri M. K.
Singh, Shri T. N.
Sinha, Dr. B. N.
Btoha, Bhri G, P.
Sinha, Shri Jhulan 
Sinha, Shri E. P.
Blnha, Shrimati Tarkeshwaffv 
Sinhasan Singh, Shrl 
SnaUk, Shri 
Somana, Shri N.
Bubrahmanyam, Sliri T.
Suresh Chandra, Dr.
Suriya Prasliad, Bhri 
Telklkar, Shri 
Tewarl, Sardar E. B. S. 
Thlmmalah, Shri 
Thomas, Shri A. M.
Thomas, Shri A. V.
Tiwari, Pandit B. L.
Tlwari, Shrl E. S.
Tlwary, Pandit D. N.
TripathI, Shri H. V.
Tudu, Shri B. L.
Upadhyay, Shrl Shiva Dayai 
Upadhayaya, Shri S. D* 
Vaishnay. Shri H. C.
Vftlshyft, Shrl M. B,
Vidy^ftnkar, Shri 
Vlahwanoth Prasad, shrt 
Yyas, Berl Eodhelai 
Wilson, Shri J. N.
Wodeyar, Shri
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A«fei«l0 br Jayiraman. Shrl PnniiooBe. Shrl
m  8>ti6t), 8hi Kelappon, Shrl Ravhabachari. Shrl
Imjod AU, Shil Khordekar, Shrl Raghayalah, Shri
Anthony, Shrl Fmnk Khare, Dr. K. B. Bamaiaml. Shrl M. D.
Bahadnr Slngb, Shrl Krlpalanl, Shrimatl Sncheta
Barrow, Shrl Krishna, Shrl M. R. Banjlt Singh, Shri
Bain, Shrl K. K. • Krlshnoflwaml, Dr. Rao, Dr. Rama
Blren Dntt. Shrl Lai Singh, Sardar Rao, Shri Gopala
OhakraTartty, Shrimatl Benn ICathniaro, Dr. Rao, Shri K. S.
Chatterjea, Shrl Tuahar Mehta, Shri Jaswant BaJ Rao, Shri Vittal
Damodaran, Shrl N. P. Mishra, Pandit S. G. Reddi, Stoi Ramachandra
Dai, ShrlU  C. Hookeijee, Dr. S. P. Reddy. Shrl Bswara
Das, Shrl Sarangadhar Mukerjee, Shrl H. N. Saba. Shri Meghnad
Deo, Shrl R. N. S. More, Shrl S. S. Sen. Shri R. C.
Deogam, Shrl Munitwamy, Shrl Shakuntala. Shrimatl
Dethpande. Shrl V. 0. Murthy, Shrl B. S. Singh, Shri Q, S.
aidwanl, Shrl Namblar, Shr/ Singh, Shri R. N.
Qurupadaiwamy, Shrl Nanadat, Shrl Soren, Shri
Jatpal Singh, Shrl Nayar, Shrl Y. P. Vallathafai, Shrl
Jatav-vlr, Shrl Pandey, Dr. Natahar Veeraswami, Shri

The motion was adopted. 
The Haute then adjourned till Two of the Clock on Friday, the 13th March, iSS3




